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LEGISLATIVE ASSEMBLY. 
TU6eda1l, 4th Fe~ruary, 1980. 

'J'he Assembly nl'et in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

INFECTED GARlIIENTS lUDTl1B.lII'ED BY !I'D OBDlII'A:MOE CLoTJrIlll'G DEPART-
MlDN!I'. 

204. ·1Ir. AbdUl LaW 8ah1b ~arookb.l: ;What is the remedy followed by 
the Ordnance Clothing Depa.rtme~t for garments returned made up by the 
contractors during an epidemio season, that is when cholera. or small-pox 
breaks out in the city? Will that remedy proye effective in· the case of 
9tained garments which ma~ be infected by venereal diseases? 

111'. G. K. Young: The information is being obtained and will be fur-
nished to the Honourable Member in due course. 

I" , 

GRANT OF A GRATUITY TO TEIfl'OBABY CoMMISSIONED MEDICAL OJ'J"IOEBS. 

205. *JIr. LalchaDd Kavalral: (a) What compensation do temporary 
commissioned medical officers get from Government when they are thrown 
out of the service? 

(b) Is it. Il fRet that there is a similar temporary service in England in 
the Royal Army Medical Corps and Royal Navy? 

(c) If the reply to part (b) is in the affirmative, is it a. fact that they 
get a gratuity of £800 after thre.e years' service? If not, how much do they 
get? ' 

(d) Do Government propose, in view of the hardship to sooh Indian 
medlcnl oflicers owing to being discharged after serving for tl. number of 
Jears, to proviqe gratuity or bonus for them on termination of their tem-
pornry commission? . 

(e) If the o.nRwer to part (d) be in the negative, will Government he 
pleased to state full reasons for not extending B reasonable concession to 
such temporary officers after their ha.ving done so useful 8 service? 

1If, G ••• Young: (a) There is no question of compensation. Tempor-
rary dfficers n:re engaged on contracts renewable yearly. The terms 
offered are by no means unattt'active, The rates of pay and allowances 
are the same 8.8 in the permanent service. 

(b) and (c). Government have no information of the practice in the 
Royal Navy. In tile noyal Army ¥edica.l Corps tpere is a system of 
temporary dffi.cers whose 8,erv~c,es, ~ liab:l.", to termination at one month's 
notice on e,ither side. 'No gratuity is paid. 

( 361 ) A , 
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(d) The answer is in the negative, nor do Government admit that there 
is any hardship. 

(e) For the reasons given in my reply to part (a). 

1Ir. LalchaDd Bava1r&l: Will the Honourable Member be pleased to 
sa.y if these temporary commission people are going to be retained after 
they put in fh·e years' service? 

r~  ••• Y01llll: If they are selected for permanent commissions, Sir, 
they are retained. 

THE ROUND TABLE CaNFBBENOE. 

206. ·1Ir. Makb.tar 81D1h (on behalf of Pandit Thakur Dlls Bhargava): 
(a) Will Government be pleased to state when the proposed Round Table 
Conference is going to be held and how its personnel is goiDgto be selected 
or elected? 

(b) Is it a fact that the Government had decided to grant an amnesty 
to political prisoners in case the Indian National Congress made lit gesture 
for participation in the Round Table Conference? 

(l') Has any correspondence pass~ between the Secretary of State for 
India and the Government of India in respect of the proposed Round Table 
Conference, and if so, will Government be pleased to lay the same on the 
table~ 

ft. BODOIII'&bI. Sir .Jam •• Orerar:(a} I have nothing to add t·o the 
information which His Excellency gave to the House in his address on 
the. 26th January reg8.rcling the time when the proposed Conferenoe wilJ 
be held and its personnel. 
(b) No. The Honourable Member's attention is invited to the reply 

which r gave to his question No. 194 on the 29th January. 
(c) Government are not in a position to lay Ilny papers on the tRble. , 

REORUITMENT 01' POLITIOAL OJ'J'IOEBS. 

2f17. ·Dr. B. S. Moon!e: (a.) Will Government be pleased to state 
if a system of competitive examinations to be held in India will be estab· 
lished for the recruitmtlBt of Indians as Political Officers for services in 
the Indian States as Re_identa and Political Agents? 

(b) What is tile present system of recruitment of such Politica.! Officers? 

(c) Will Government be plellsed to lay OD the table a copy of the rule" 
and regulations that may be in force at present in connection with the 
recruitment of these Political Officers? 

1Ir. Z. B. Bonl: (a) and (b). There is no present t~ t. o  of 
aballdoning the existing system of· reCTUitment, which is by selection by 
Hig Excellency the Viceroy from amongst junior members of tbf! Indian 
Civil Service and junior dffioers of the Indian Army holding the King's 
Commission. Provincial Civil Service ~ers also are selected in cases 
of exceptional merit. 

(c') Copies of the latest rules regulating the admission of Civil nnd 
Military oftiicersto tlie Political Department are laid on tJie table. 



Qu-BSTIONS AND ANSWERS. 

'Rules regulating the ad'miBBion of funior members of the Indian Civil' 
Se'MJic.e to the Political Department of the Government of India (vide 
"N'oti!fcntions No. 3104·Est. A., dated the 6th Ocfciber, 1'910; .and No. 
7!!4·Est. A., dated the 15th April, 19M). 

1. All applicationl for employment in the Political Department lhould be auhmitted 
officially through the proper channels, with information in the form attached. Such 
application will be conaidered in the Foreiogn and Political Department, and each 
candidate will be duly informed, t.hrougb the Local Government under which he is 
.. rving,of the result of hia application. 

2. The choice of probationerl will ordinarily be made from officers of not more than 
three or four years' eervice, but the Viceroy reserves full diecretion to Belect any 
ofticer of any ltanding. 

2·A. In ma.king Belections much weight.' will be given to linguiatic attainmentll, 
Urdu, Hindi, Persian, . U • th la '''eel' h . Pulhtu, Arabio, RU"lia eepeela Y In e nguagea apecm 10 t e margm. 

aDd French. 
3. A married officer will not ordinarily be eligible for admiaion to tile Political. 

Department and the name of an accepted candidate will ordinarily be removed from 
the list in the event of hi. marria.ge. 

4. Offioer. selected for employment in the p:olitical Department will be required to 
undergo a medical examination. " 

5. An officer serected for the Political Department will· be on prebation for a period 
of three years. During this period, report. on his work and general l1litability for the 
Department will be submitted once every lix months, through the proper channel. by 
the Political Officer under whom he is .. rving. Should any ofIicer marry duriug thil 
period he will ordinarily revert to his Province. 

6, An officer will, on aelection, be posted for lix months to a Native State or a 
Frontier District for training in politi.l or frontier· work: ... At the end of thil period· 
his general knowledge of Indian Hiltory and Political .ubjects or frontier Conditions. 
will lie tested by examination which will be both oral and in writing and include ques· 
tions on the following works: . 

For office" und., training in a Native State. 

(a) Lyall'. "RiM and Expansion of the Briti.h Dominion in India". 
(b) Tbe introduction to Aitchillon'. Treatie. for Central India or Rajputana &I 

tpe case may be. 
(c) The Political Department Manual. 

FOr officers under training 011 the. Frontier. • 
(a) I.yaU's "Riae aud Expan8ion of tbe British Dominion in India". 

(b) The introduction to Aitchison'. Tre,tiell in regard to· Afghanistan. 
(c) Articles in the Imperial Gazettesr on tho North-Weat. Frontier Province and 

Baluchi.tan. 

Candidates will also be expected to have lIome knowledge of standard works bea1'ing 
on the country in which they are serving, i.e., in the case of : 

Native State3.-Tod's Raj04than, Malcolm'l "Central India," Sleeman's "Rambles 
and Recollection.," Lyall'. "Aliatic Studiee;" and in the case of : 

Tile Frontier.-Edwarda' "Year on the Punjab Frontier," Thornton'. "I.ife of Sir 
Robert Salldeman," Chirol'l "'1'he Middle Eastern Question". 

7. An officer will not be confirmed in 'he Political Department unl ... he can Ip8\IJc 
Urdu ftuently and· in a maDDer beftttin8' theOClC!Mion. . 

A 2 
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l c m~to be .uppUd 6r II ....... o ~ ,l,man Civil streW tMo i. II coMidGUlor 

Political .mp~. 

1. Name and profeeaioD of fath.r 1. 

2. Where eduoated. <) .. 

3. University honoUft and distiDotiou a. 

4. Language qua1i8catioDl, atating degree of 4. 
profl(!fency and eamiDation (if may) 
p ... !ed in each • 

.5. Bri..,f ltatem'!115 of how imd where .. moe 6. 
hat been puled. 

6. Whether married or aingle 6. 

1. Names of any near relatives who have 7. 
aerv.!d or are a~rv 8 in India. 

S. Names of persons, other thau immediat!J 8. 
lup"riorllt who can teatify to character 
and qualification •• 

I).ted the of 19 

• 



QUlSftOJfS AND AJI"WlRS. 

lrt/Of'fftIIIiMa 10 ". "'pplHtl6y AN ~ IUptriorl rfIpIeIttt(J 
. 4ft onUccmllM' Po""" etItf'IoII. > 

a05 

(ThlI form abould be forwuded through the Looal Government, fur WADlmisIJOD. with 
remarks, to the Seoretary to the GoverlU'll8Dt 01 India in the Foreip and Poli t ('a 
Department.) 

1. How long have you been acquainted with I. 
I 

-2. III be popular- 2. 

(a) with hie brother Britilh offioeraand > (a) 
in society generally 1 

(6) with those Natives of India with i (0) 
whom hie duti. or relations I 
bring him into contact , 

-3. Do you consider that he showl taot in: 3. 
clealings with Natives of India , 

4. Give a MedioalOffioer's opinion respecting 4. 
hiI phyaique and genehl health. . 

I. II be of active habit. and proficient in 5. 
Wd aporta , 

6. Is he a good, bad or indit!erent horseman' 8. 

-7. Do you oonsider him to be in general> 7. 
ability above, up to, or under ~be  

average of his rank and terviee , 

I 

8. aal in any way 8. 
. lpeoially diltinguiahed himself , 

-9. Add any generall'elD8rb you may have 9. 
to otter in r.peot to hie ability, 
oharacter. eta. 

.  . eft will be convenient Iheaaollll are riVeD tot' th1; l'tIpHea . to theN qutltlona, which. 

.bould Ulually be anewered in lOme detail. 
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Rulea reY'ulating the a ~ ll o  'oj juniormiljtanJolJie.,. to th, .. Peutical 
Department of the ~tmt 8 to  lnd';o. (vide Notific;ation8 No. 2016. 
E.t.A., dated th.e 81'·t Auguat, 1914j and NOt. l86-E'#It. A., dated the 
!J;';th January, 1916).: 

1. JUlapplicationa for' emlito,yment in the POlitical Department lihouldlle' sub· 
mitted officially through the proper channels, with .imormation . in the form attached. 
Such applicat.ions will be considered' by the Govenunerit of India in the' Foreign and 
Political Department, and each candidate wHi be duly informed, through the militAl'J 
authorities, of the reauIt of hiB application. Applicationa should not be Bubmitted 
until the applicant. haa paued all the prescribed examinations for admission to the 
Indian Army, and officers will not be appointed to the Department. until they have 
-qualified for promotion \.0 the rank of Captain. 

Officers are not ordinarily eligible for appointment to the Political Department 
if they are married. . 

2. The name of an !Accepted candidate· for the' Politietll .~me t l  ordinarily 
be removed from the list (a) in the event of hi. marriage; 'Or (6) if he ahould obtain 
any other permanent extra.regimental IIIDPloy, e.g., in the lIilitar.r Accounta Depart. 
ment; or (e) wben he completes l16\'eII years' army .aervice; or attailll tbe age of 
'twentY'leven yean. 
3. In making &election. much weight will be pven to Iia.pMtic attainanen"', especially 
lJrdll, Hindi. PeJ'llian, in the lInguagea specified iD t.he margin. 
Puabtu, Arabic, Ra"ian 
and Fl'eIlOh. 
4. Olicer. aelected f9r employment in t.he Political Department will be requi!'ed to 

undergo a medical examination. . 
5. Fint appointments to the Political Department will ordinarily be made with 

effect from the 1st April in each year; and all officers, who are appointed to the 
Department, will be on probation for a period of not lesa than three yeara, from the 
date of fint. appointment. No officer wUl ordinarily be confirmed ~ the Departmellt 
unlelllS htl i. free from debt. . 

6. An officer, on fir.t appointment to the Political Department. will, &B a general 
l'uIe, be attached to a district in the United Provincea of Agra and Oudh for a 
period of not less than eighteen Dlonths,to under¥<! a courae of training in revenue 
and judicial work similar to that preacribed for A.ietant C011ectorein that. Province, 
and to acquire proficiency in Urdu. During thie period he will be required to plLlI 
a departmeotal test, which will be identical with that prescribed Ifor members of the 
Indian Civil Service in the United Provincee, except that (1) the use of books will 
be allowed in all subjects, e:tcept in Urdu and in rel lu~ and' Accounta, (2) pro-
bationers will not be expected to pUB the local examinatIon in HindI. Particular 
importance will he attAched to a probationer'. ability to apeak Urdu fluently and 
'in a manner befitting the occasion. 

NOTB.-An officer who haa paued tbe ProficieuCf examination in Urdu will be 
exempted from further examinaotion in that luguare ",;hite 'undergoing training in 
the United Provinces. '. 

7. Should an officer fail to pass the departmental eXlLmination within the pel'iod of 
bis training, he will ordinarily revert to military duty. 

S. Oll the expi1"3 of the period oI preliminary training, a probationer will be 
posted for six months to a Native State or a Frontier Dlikict. for training in political 
~r frontier work. At the end of this period, hi. general knowledge o£ Indiall 
History and Political IUbject8 or frontier conditions will. be tested by examination, 
which will be both oral and in writ.ing and include questions o ~ tbe following 
works: 

Fo" ol!iee", tlnde" trainIng in a Native 8tilte. 

(a) Lyall's "Bile and Expanaion of the British Dominion in India. II 

(b) ~ ~~~ v tt~ to' Aitc:laisoll'.' reat ~ for Central ~ l llo or a ~utal  • 
. u'the CSIe may be, and . 

(c) The Political D8Jlartment Manual. 



QUBSTIONS AND ANSWERS. 

/1'01 officer, under training 011 tAe Fr01ltkr. 

(II) Lyall'. "Rise and Bxpanaion of t.he British Dominion in India." 

(b) The introduction to AitchilOn'. 'freatic3 in regard to Afghanistan. 

(e) Articles in the Imperial Gazetteer on the North·Welt Frontier Province 
and Baluchiftan. 

Candidates will also be expected to havt! some knowledge of standard works bearing 
..on the country in which they are servini, i.e., in the CR8e of : 

Native State •• -..:Tod'. BajaAtAlm, lrIalcolm'. "Central Inciia," Sleeman'. "Rambles 
and RecollectioDl," Lyall's "Asiatic Btudies j" Rnd in the case of : 

'l'1&e I'rontier.-Edward's "Year ontha Punjab Frontier," Thornton's "Life 
of Bir Robert Bandeman," Chiro!'" "The Middle Eastern QuOlltion." 

9. During the' period of an officel"s probation, reports on his work and general 
suitability for the Political Department will be submitted once every sii': months, 
through the proper channels, by tlie Colleotor or Politioal Officer under whom he is 
serving. Should an officer man,. during this period he will ordinarily revert to 
military duty. 

10. Nothing in these rules shall interfere in any way with the absolute disoretion 
·of the Viceroy to select any officer for the Political Department. 

1. Name and profession of father 1. 

2. Date of oandidate's birth 2. 

3. Where educated. Length or sta,. at 3. 
school. Highest form reached ~  
distinctions gained there. Place m 
Salldhnrst, entrance and 6nal examina· 
tions. Prizes won there. 

4. Language qualiftoationa stating deP.'" of 4. 
profloiency and examinatiuDS (if any) 
passed in each.-

lI. Whether quali1ied for promotion to the lI. 
rank of Captain. t 

6. r ~  statement of how alld where arm,. 8. 
service a~ been paaaed. 

7. Partioulars as to any aotive .. rvice in the 7· 
field. 

8. Whether married or single 8. 

9. Whether free from debt 9. 

'10. ame~ 01 any Ilear relatives who have 10. 
served or are serving in India. 

11. NamoJ of persons other than immediate 11. 
military superiors who can testify to 
character and qualifications. 

-Partioulars of language examinations pa9seci after submission of this applioation 
IIhould 'be reported without delay, through tbe Wlual channel, to the Secretary to the 
.,.GPvernment of India in the l!'0l'eign and PolWeal DeparlilDlllt. •. 

t Accepted candidates who have not 80 gualiSed "howd report to the Seomar:v to 
-the Government of India in the Foreip and Political Department tbroUP .. the .usual 
ohannel, .. soon as they paaa the examinatioDa lor promotion. 
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In/M'mlJlicm to be 'Ilpplied ", 11M O/kM OcmwIIGRtI,., B.,."" 
rup«:Rng IMuI,,",'" • tilt 0"""'" Jor poImcal ..,.,. 
(This form lhoWci be forwarded tilroutrh ,the proper chaDl181. for tnDIIDiIalOD, with 

remarks, to the Military Secretary to BiI Euellency the OoQhUDCIer.in·Cbief in 1Ddla. 
by whom it will lie tranaferred to the Secretary to tM OoveJlllD8llt of kldia 1D tile 
Foreign and Politioal I:'eparimeDt.] 

1. Bow lon& have,-au been acquainted with J. 
Lieutenant f 

-2. Would you recommend him for the &p' 2, 
pointmeo.t. of Adjutant , 

IS. Do you consider him 6uitcd for ~ 3. 
employ t 

I'. II he popular- ,. 

(0) with hJa brother Britilh ofBcera, and (0) 

(b) with the Native ranka f (6) 

8. Do you colUider that he lhow. tact in is. 
dealing with Nativel of India l 

6. Give the Medical OfBcer'. opinion reeptct· 6, 
ing bia phyllque and gtneral health. 

7. r. he of active habit. and proiloient in 7. 
Seld _porte , 

8. Is he a good. bad or indUlerent boreeman ! 8. 

19. Do you oonaider him to be in pneral abi· 9. 
lity above. up to. or under the average 
of hbl rank and aervioe , 

10. Bas Lieutenant in any 10. wa" lpeCially diatinguiabed bimeelf t . 



QVB8'lIOII'I ABD AII'8W'D8. 

F .AO'l'OBIJIS I"OB TJIS IrIAJrUrAO'ttTU OJ" A.BKS Alf1) AloIUlI'ITIOlll'. 

208. -Dr. B. I. JIoODj.: (1) Will Government pJeal8 state if there are 
Government and non·official factories in India for the manufacture of ritIes 
and sporting guns, revolvers and pistols and also for the manufacture of 
"ammunition for these fireanns? 

(2) 11 so, wiH ovemme ~ please state: 

(a) how many Government and hoW' many non·official faotories there 
are; Qnd 

(b) the names and addresses of these fact-ories? 
(8) Is there any provision made for admitting non·offioial apprentices for 

training with or without remuneration in these Government faotories'l 

(4) If the reply to part (8) be in the negative, do Government propose to 
make this provision? 

Mr. G. K. YOUDg: 'l'he Government of India. have no information 
reg&l'ding private factories, but inquiries have been ma.de and the result 
will be communicated to the Honourable Member in due course. As 
regards ~ver me t fe.ctories, the answer is: 

(1) Ycs, there are Goverwnent factories-for the manufactw;e of 
rifi.cs and ammunition. 

(2) Two. The Rifle Factory, Ishapore, and the Ammunition 
Factory, Kirkee. 

(8) Yes, Sir. A scheme for the vocational training of boy artisans 
and apprentices is already in force. They are recruited 
periodically through a competltive "examination open to the 
public, and undergo a 5 years' course of training with remu· 
neration. 

(4) Does not arise. 

PAY OJ' THE NON·GAZIII'l"l'BJ) STAI'JI' 01' TJlE AUDIT OI'J'ICB, bDIAN STOBBe-
DlIIPAB1'JIlINT. 

~ . -Lall BlDg Behlri IAl: 1. Will Goverwnent be pleased to state 
~be date on which the memorials from the non· gazetted staff of the Audit 
Office, Indian Stores Department, praying for the continuance of the special 
pay attached to their posts, were received in the office of the Auditor 
.General? 

2. Is it a fact: 
(a) that the memorialists mentioned in part 1, despairing of Ilny 

decision, addressed a second memorial to His Exoellency the 
Viceroy praying that the orders reduoing their special pay might 
be held in' abeyance pending a decision on their former 
memorials? 

(b) that having failed to elicit any reply the memorialists refused 
to accept pay ulltil their oase was decided but continued to 
do their duti$s as faithfully as before? 

(0) that there -was abnormal delay on the part of the late u to~ 

General in submitting themelDOriali tb the GO'temulent 6f 
India? 
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(d) . that the J;Ile.m.orials in queation were not aubmitted by the late 
. Auditor General to the Government of India until after the 

memorialists had .acted in the manner.refe1'red to in part 2 (b) 
above? 

8. (a) Is it a. fact that only two-fifths O£ the special pay originally sanc-
tioned for the non-gazetted staff of the Audit Office, Indian Hares Depart-
ment, has been retained subject to 'the condition, that, if the growth of 
work which is stated to be spasmodio and abnormal at present, is proved 
to have becom'e regular and normal in the meantime, then two-fifths of the 
special pay will also be wholly and finally withdrawn from 1st September, 
·1931 ? 

(b) If the reply to part 3 (a) be in the affirmative, will Government be 
J..leased to quote another instanoe from the history of Government service in 
India in which the staff of a oivil accounts office were subjected to a; 
similar condition in the past? 

4. Will Government be pleased to ,tate whether they are aware that the 
.Government of India orders contained in Finance Department letter No. F./ 
15/IX/R. 11/28, dated the 25th February, 1929, have created, .amOJ'lg the 
staff of the Audit Office, Indian Stores Department, a sense of uncertainty. 
snd constant aniiety about their future? 

5. Will Government be pleased to lay on the table complete proceedings 
originating with the sanction of a special pay ~. the non-gazetted staff 1)£ 
the Audit Office, Indian Stores "Department, and leading up to the issue of 
-orders on their memorials praying for the continuance of the special pay? 

TIl. BoDoarab1. SIr Gtor188oh1lltlr: 1. 7th June, 1929. 

2. (a) The memoriali1!lts submitted a second memorial on the 51st 
August, 1929. The first memorial was then still under consideration. 

(b) Government cannot say what the motive of the memorialists was. 
-They .acted as stated by the Honourable Member, and were immediately' 
infonned that their case was ·befor'e the Government of Indio.. 

(iC) No. 

(d) The Finance Department had been apprised of the situation in-
-fonnally at an early stage. The memorialists, however, :took the action 
·to which the Honourable Member refers before the Auditor General had 
had sufficient time in which to consider adequately the various issues 
which the memorials had raia-cd. 

3. (a) The Honourable Member's version of the Government orders 
"is sttffi.ciently correct. 

(b) So fo.r as I know, there has never .been an iDstanc·e possessing 
similar features. 

4. No. On the contra.ry, the assistants of the Audit Office, Indian 
'St-ores Department, reported to the IBte ~u to~ General, ~ ter the or e~ 
issued, their deep-seated loyoJty BUd theIr grabtude to hIm !or all that 
he had done QD their behalf in the past. They nsked the Auditor General 
to forgive t.hem ~or their hasty action. 

5. The answer is in the negative. 



QUESTIONS AND ANSWERS. an 
I 

EXDU'TlON 'OJ' MUSSALKA:N8 J'BOM: 'lJUI OPEU'l'ION 01' TB1Ii CHILD 
MABBU,GB RBSTlLAI:NT Aer. 

210. ·KhaD Bahadur Kakh4um Sye4 KaJan BakhIb. Shah: (a) Will 
Uovernment plea.se state whether a unanimously pasaed Fatwa of Jamiat-
ul· VIrna Hind, which is a recognised religious Muslim association in India, 
has been received by the Government, requesting that the Muslim com-
munity be exempted from the operations of the Sards Marriage Act? 

(b) Are Government aware that a severe agitation is !prevailing in 
. the Muslim atmosphere throughout India against the Sardo. Act and that 
the Mussalmans are constrained to use the wea.pon of civil disobedience for 
non·compliance with the Sardn Act provisions? If so, are Government pre· 
pared to consider the question of exemption of the Muslim. community from 
the operations of the Sarda Marria.ge Act? If not, how do Government 
propose to redress the grievances of the MU8salmans against this Act? 

The Honourable Sir .Tames Orerar: (a) Yes. 

(b) Government are aware that there is considerable feeling among 
Muslims regarding the provisions of the Act. They trust, however, that 
the difficulties at pesrent felt may be resolved on fuller discussion and 
consideration of the problem. 

., 

PowBM OJ' THB Fnu.NCIAL ColllJllSSIONBB OJ' RAILWAYS. 

211. ·Pandlt Blrday .&th ltUDIrU: (a) Is it a fact that the Honourable 
the Finance Member exercises much less control over the Railway Accounts 
l'3ervice than over the Indian Audit and Accounts Service, Bnd that in 
respect of the former the Financiul omm ~ o er of Railways exercises 
even the powers which in the case of the Indian Audit and Accounts Service 
are exercised only by the Governor General in Council? 

(b) Is it ft, fact that no administrative hend of any other superior service 
has such extensive powers? 

(0) If 80, are Government prepared to take early action to assimilate 
the post of Financial Commissioner, Railways, to that of heads of other 
departments? . 

The, Honourable Sir Geor,e :a.aiDyl: (a) In accordance with clause (u,).of 
the Ilesolution passed by the Legislative Assembly on the 15th September, 
1925, on each railway system, where accounts havc been separated from 
audit, th.e accounting stuff is under the orders of the Financial Commis-
sioner of Hllilwuys for the purpose of nppointments, promotions and trans-
iel'S. Officers of the HllilwH.:V Accounts service are· railway officers on a. 
pur with officers in thtl superior revenuc establishment of St·ate Railways. 
The question whether appointments, promotions and transfers to certain 
of the higher posts in the Hail way Accounts Department should be referred 
to the Railway and Finance Members is being considered. 
(b) No hend of a. Del)artment under the Government of India. has 

similar powers. . . 

(c) The Financia.l Commissioner of Railways is not the hend of tlie 
nailway Accounts Department·; that position is held by the Controller of 
·Railway Accounts. 

Pandlt Blrda, .&th ltlUmU: Will the Honourable Member repeat bis 
reply to part (c) which I could not hear? . 
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ft. Bftoarable SIr GIOr,. BalDy: The Financial Commissioner of 
a ~ays. is not the head of the Railway Accounts Department; that 
pos1tIOn lS held by the Controller of Railway Accounts. 

PaDd1t Jllrday Bath Kuuru: Is it, a. fact nevertheless that in regard 
to all the matters to which the Honourable Member referred in his reply 
the Financial Commissioner exercises much more powers than, say the' 
Auditor General, in regard to posts in Class I of the Indian Audit Se"rvice? 

'.rhe Honourable Sir GIOr,' Bailly: I think that point arises in con-
nection with a &ubsequent question put by the Honourable Member. It 
will be covered by one of the &nswers which I am about to give. 

PRoMOTIONS IN THE RAILWAY ACCOUNTS SERVIOE. 

212. ·Pandit Blrday lrath Kuuru: (a) Is it a fact that in the Indian, 
Audit and Accounts Service, all promotions to selection grade posts require 
the npproval of the Governor General in Council and that even the 110stings 
and transfers of officers filling selection grade posts cannot be made by the 
Auditor General without the approval of the Finance Department? 
(b) Is the approval of the same authorities obtained in the case of 

promotions and postings of selection grade officers of the Railway Accounts 
I::)ervice'l 

(c) If the answer to (b) be in the negative, ",ill Government state if thoy 
propose to adopt the same procedure in, the case of the Railway Accounts 
Service as has been in force for officers in the case of the Railwa.y Audit 
Sernce? 
(d) 1£ Go,'ernment do not 'propose to do so, will they state what control 

they propose tG exercise over the Railway Accounts Service and in ~ at 

manner? 

The Bouourabh Sir GIor,. BalDy: (4) Yes, except that toe Auditor 
General can grant any dfficer in Class I of the Indian Audit Department 
any leave that may be admissible under rule and, subject to the control 
of the Governor General in Council, may transfer any such officer. 
(b), (c) and (d). The procedure is not at present the same for tlie 

Ra.ilway Accounts Service, but, as I have explained in my answer to the 
Ifonournble 'Member's previous question, the matter is underconsidero.-
tion. 

POWERS OF THE FINANCIAL CoMMISSIOliEB OF RAILWAYS. 

213. ·Pandlt Hlrday lfath KUDlru: (a) Is it 8 'fact that t,he powers of 
a11 authorities in India, from the Governor General in Council downwards. 
have been defined? 

(b) Is it a fact tha.t, although the Railway Accounts Department has been 
placed under the control of the Financial CODlmissioner in his individual 
capaeity, .. his powers in respect of this Department have been nowhet'e 
defined? 

(e) Is it a fact that t~e ~esult of t~s arr~ eme t .is that he exercises 
far more powers of sanctioning e pe ltur~ In the Railway oo~u ts D~
partrnent than the Auditor General does In respect of the Indian Audlt 
Depa.rtment? 
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(d) b it a fact that in BOrne respects these powers are even more exten-
:sive than those exercised by the Governor General in Council in respect of 
the Indian Audit Department? 

(e) If the answers to the above be in the affirmatiye, will Government 
state reasons for these differences and are they prepared to take im-
"mediate steps to remove them? 

The Honourable Sir George BaIny: (a) Generally s~ak  this is correct. 

(b) No. Under the arrangements sanctioned by the Secretary of 
State, the :Financial Commissioner of Railways is vested with the full 
powers of the Government of India to sanction ·railway expenditure,. sub-
ject to the general control of the Finance Member, to whom he has direct 
necess. 'l'hese powers have been defined in the overm ~ t of India, 
Finance Department Resolution No. F.-102-F. of the 21st June, 1926, a. 
copy of which is in the Library, and apply to 0.)1 railway establishments, 
including the railway accounts establishment. 

(0) Yes, but the position of the Financial Commissioner, Railways, does 
not correspond to that of the Auditor General; it corresponds with regd 
to railway expenditure more closely to that of the Finance Secretary with 
regard to other expenditure of the GOVoernment of India. 

«(1) Yes. For the Governor General in Council has larger powers to 
sBIlction expenditure on rAilways without reference to the Secretary of 
State than on other Central SUbjects. 

(e) For the reasons why the powers of the Governor General in Council 
to sanction expenditure on railways are more extensive, I would refer the 
Honourable Member to paragraph 125 and the following paragraphs of the 
Acworth Committee's Heport, ond for the reasons why theso powers are, 
subject to the general control of the Finance Member, exercised by the 
Financial Commission.er of Railwa;ys inst.ead of t.he Finance Secre.ta.ry, 
to parn.gmphso8, 113 and 114 of the Report. It was on a. careful con-
sideration of t.hese recommendations that the present duties and respon-
sibilities of the Financial Commissioner of Railways were assigned to him. 
Pandlt Blrday .ath E'IUlR'U: Is it a foct that the Acworth Committee 

in the parnrgo.phs to whioh the Honourahle Member has referred generaUy 
recommelldecl thllt the Financial Commissioner should be independent of 
the control of the Finance Department? 
The Bonourable Sir George Rainy: I think the Honouarble Member 

bl\l3 raised a rnt.her complicated question. I do not know if he quite 
followed m:y answer. 

Pandlt Birday ltath Eunll'U: MAY I assure the Honourable Mf'mbcr 
that I read the paragraphs in question t.his morning before I came to tho 
House? 

The Honourable Sir George BaiDY: Then I am quite content to take 
the information from the Honourable Member. 

Pandlt HirdaY' .ath EUllJIU: Is the Honourable Member aware that 
neither the first nor "the second Assembly accepted the principles mentioned 
in the paragraphs to which the Honourable Member has refelTed in his 
reply? 

Th. Honourable atr Glori' Bailly: I am afraid I cannot give an 
answer without notice. 
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Pu.dlt Blrday .ath KUIlII'U: Is it a. fact that, when the separation of 
Railway Accounts was given effect to in 1924, t,he Assembly considered 
that the control of the Finance Department over the Financial Commis-
sioner would be rell1 nnd not. as general Rnd, if I may say so, as illusory 
as the Honourable Member has represent,ed it to be. 

The HODourable Sir George RaiDY: I think the opinion entertained b,\' 
the Assemblv Rt that, time could onlv be determined from the Resolution 
that was then pos&ed by the Assembiy. I should hel'litRte to endorse what 
the Honourable Member has suggested 88 regards the views of the 
Assembly. 

PaDdit BJrday lfath Kuuru: If; it n fnct that the Assemblv and the 
Public Accounts Committee hnve alilked for fI Rtrieter control of the Finance 
Depnrtment over the Finaneio.l Commissioner? 

The HODourable Sir George BalDy: I am not aware of that. 

Pudlt Hirday lfath ltuuru: May I ask whether the Finance Depart-
ment it.self is controlling the Financial Commissioner now, in response to 
the demands of the Publie Acoounts Comnrittee, more strictly than it used 
to do before? 

"!"he HODourable Sir George SchUl"': I am afraid I cannot answer the 
Honourable Member with strict reference to the demands of the Public 
Accounts Committee, because I have not got that particula.r passage in 
my mind, but I can tell him that the Finance Department are perfeeUy 
satisfied now with the measure of control which they can exercise over the 
fina·ncinl po1iC'y of the RailwaJs. 

Kr. K. S. ADa,!: May I just ask, with reference to the reply given 
that the Financial Commissioner of Railways is generally subject to the 
control of the Finnnce Member, whether an appeal in tegaro to Railway 
financial matters will lie to the Honourable the Finnnce Member or to 
the Honourable the Commerce Member? 

The HODoUrable Sir George RaiDy: Appeal [lbout what? 
Kr .•. S. ADey: An appeal with regard to certain financial questions 

on orders from the Financial Commissioner of Railways. Will that appeal 
lie to the Honourable the Finance Member or to the Honourable the 
Commerce Member? 

"!"he Honourable Sir George RaiDy: I am afraid I must ask the Honour-
able Member to give notice of that question, becnuse I do not follow on 
what subject the appeal is supposed to be lodged. 

Pudlt Delay lfath KUDlru: Is it proposed Illso to consider this matter 
along with other matters referred to in my pre"ious question? 

The BODourable Sir George RaiDy: No, Sir. Naturally, if the Govern-
ment of India had renson to believe thllt the existing system wns not 
giving satisfactory results, they would take the whole question into con-
sideration. But I am not prepared to give any und,ertnking nt present 
tha.t the matter will be considered along with the question about promo-
tions and transfe1'8, to which I referred in a previous answer. 

: Parldit Jlirday lfath ltUDIru: Why is it, Sir, that the powers of the 
Financial Commissioner in regard to the ('reat,ion of new posts or new 



QUESTIONS AND ANSWERS. 370: 

classes of services should he greaterthan,88Y, those enjoyed by the 
Secretary to the Government of India. in the Finance Department? Will 
the Government of India suy that this delegation of control to the. Finan. 
c.ial Commissioner has not led to any complication or wil] not lead to any 
complication in the future? 

The JloDourable Sir Geor,. BalDy: 'l'he present system under which we 
a~e working, by whieh very large powers to sanction expenditure nre dele· 
gflt.ed to t.he :Finnncini Commissioner of Railways, subject to the conLrol 
of the Fimlllce Member, was adopted by the Government of India quite 
deliberately and for definite reasons. I think that it is quite impossible, 
within the limits of an answer to a supplementary question, that I should 
attempt to summarise these reasons. 

FUNCTIONS OJ!' THE FINANCIAL COlDlISSIONEB OJ!' RAILWAYS. 

214. "Pandlt Hlrday Bath ltwwu: (a) Is it a fact that the Financial 
Commissioner, Railways, although he is a representative of the Finance 
Department in the Railway Department charged with the responsibility of 
exercising financial control on behalf of the former' over railway transaotions. 
is alElo a. Member of the Railway Board and takes part in the day to day 
administration of the Railway Department and is a party to all decisions, 
administrative, financial, etc.? . 

(b) Are the alTsngements in the Army ond Postal Depnrtments similar? 
(c) Are Govemment prepared to take early steps to put an end to this 

anomalous position and confine the role of the Financial Commissioner to 
that of a vigilant representative of the Finance Department? 

The Honourable Sir Geor,e .. ainy: (<£) In accordance with the recom-
mendations of t.he Acworth Oommittee, the Financial Commissioner of 
Unilways is one of the officials composing the Ra.ilwa.y Board a.nd takes 
part with the Chief Commi!;sioner and the three Members of the Board in 
all business which comes before the Boord. Where the subject under 
discllssion hus no financial implications, he is, like the other three Members 
of the Board. under the orders of the Chief Commissioner ,,;ho, under the 
Member of Council for HailwA.YR, is solely responsible for alTiving at deci· 
sions on technical questions and for advising the Government of India on. 
mutters of rRilway policy. Where the subject hilS financial implicat,ions, 
he has the right, should he not be in A.greemcnt with the Chief Commissioner 
or with the Hailway Department on the financial aspect, to refer the case to 
the Finance Member, to whom he has free access. 

(b) No. 
(0) It wos the Government of India who recommended the adoption of 

these arrangements to the Secretary of State, in order to give effect to 
the 'View at which they arrived on a consideration of the Acworth Com· 
mittec's Report, that the fillBncial control over the operations of the Rail· 
way Department must be exercised not from without but from within, 
flud by an officer who would himself be responsible for the promotion of 
efficiency a.nd economic working of the administration. . 

Pandlt JIlrday lfath KUDIl'u: May I ask whether the adoption of a differ-
ent arrangement in the case of the Army and Postal Departments has 
prevented co-operation between the FinaDcial Adviser and the administra·· 
tive authorities? . 
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n.. BODOUlable Sil Georgi Jl.alny: Clearly, that is a question of which' 
the. Honourable Member should give notice. It is not possible for me 
oft·hand to give an answer about two other Departments for which I am 
not directly responsible. 

PancUt HUday lfa\h ltOI1'11: May I ask, Sir, whether the representa' 
tives of the other two Departments are present in this House or not? 

(No answer was given.) 

P&Ddlt. 1lIrday Bath ltOI1'U: May I ask, Sir, if an nrrangement were 
adopted in regard to the Railway Board similar to that which prevn.ils in 
regard to the Anny IWd Postal Departments, whet.her there would be less 
co·operation bt'tween the Financial Commissioner nnd the Railway Board 
in regard t.o financial matters? 

'!'he Honourable Sir Georle :&a.lDy: The present arrangement was intro· 
duced because the Government of India were of opinion that it Was most 
likely to conduce to efficiency and economy. 

PancUt Btrday lfath KuilIru: Will the Honourable Member give any 
reasons in support of the view that there would be less co·operation 
between the Fin811cial Commissioner and the rQi.)way authorities in ca.se 
the Fina.ncial Commissioner was not a Member of t.he Railway Board? 

!'he lloDourable SIr Georae BalDy: The Fina.ncial Commissioner is not 
a. Member of the Railway Board. He ia one of the officials composing 
the Railway Board. 

Pandlt Btrday Ifau. Kwu:ru: Does he take part in the discussion of the 
administra.tive questions or not? 

The Honourable Sir Georle BalDy: 'He does, Sir. 

PancUt Jllrday Bath JtUIlIfIl: Then in what respect he is not a. Member 
of t.he Railwav Board? Is it not /l fRct thltt Mr. Parson!; himself said 
tha.t he was Q Member of the Railway Bonrd? 

The Honourable Sir George Bainy: I must a.ak the Honourable Member 
to repeat that question. 

Pandlt Hirday lfath Kunzru: Is it not a. fnct that Mr. Parsons himself 
hRS snid in this House t.hat he is n Member of the Rll.Hway Honrd? 

'l'b.e Honourable Sir George Ralny: No, Sir. We hnve nhvnYR been very 
('areful to ('hoose 0111' phrllseology in this matter; but for put'poses of dis· 
cussion on all matters where no finnn('ial issue is involved, I quite agree 
that the ~ a c l Commi!;!'IioneT hfl!'! the same rights to pnrtieipnte in-the 

sc ,,~ o s and the decisions as !lny other Member of the Railway Boa.rd. 
In that sense, I have no objection to the Honourable Member depcribing 
him as 0. Member of the Rnilway Board. 

PancUt Hlrclay Bath Kaura: If be is only a. represent'/I,tive of the 
Finance Department and his business is to watch over finnncinl questions, 
then why is he allowed to ta.ke part in the discussion of administrotive 
qlH'Rtions? 

The Honourabl. Sir Georg. RalDy: I really think this matter cannot be 
pursued further by wny ofquest.ion lind an swell. It is quite obvious tliat 
the Honourable Member thinks that the decision which the Government 
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of India arrived at on this question some'time ago was not ihtl right' one. 
Re is .perfectly entitled to his opinion on the subject, hut I honestly do 
not think that We shall get very much furthf!r b:y this method of exploring 
the Bubject. ' 

randlt Blrda, lfath KUDlru: Has the Honourable Member given even a 
single reason in support of the view that he has propounded? 

(N 0 answer WIlS given.) 

CBEOIWiG TICKETS OF FmsT CLAss RAILWAY PA88ElfG1lBS. 

215. ·KhaD Bahadar ~aru BUllaiD Khan: Will Government be 
pleased to ·j;tate whether ticket collectors and crews are entitled to 
examine the tioket. of first class passengers in the night, and if BO, fronl 
what hour to what hour? 

r~ A • .A.. L. Par'OD8: Yes, at any hour if it is thought necessary. 

R lnCRUITMENT OJ' INDIAN TB.A.DE CoMJ4ISSIONEBS. 
. . 

216. ·Mr. Sarabhai lfemchand Bali: (a) Will Government please state 
if they informed the Standing Finance Committee, when it discussed the 
question of the appointment of Trade Commissionen, that the offioial scheme 
had been prepared after consultation with the Departmental Advisory 
Committee? 

(b) Is it a fact that Government have decided to recruit Indian Trade 
Commissioners from the ranks of the services? If so, is not the decision 
in utter contravention of united non-official opinion in the Committee that 
better recruits would be available from among those already engaged in 
commerce ond industries? 
(c) Did Government  consuit commercial bodies in India before coming 

to a decision upon this important matter affecting the interests of Indian 
commerce abroad? 
The Honourable Sir George BaIDJ: (a) Yes. 
(b) The scheme for the creation of Trade Commissionerships does not 

limit the appointments to persons already in Government service, and it 
has not yet been finally approved. It is premature therefore to speak of 
decisions. Government will give due weight to the opinion of the Advisory 
Committee which favoured tho appointment of non-officials. 
(c) Government have not consulted commercial bodies, but they believe . 

that, Indian commercial opinion generally takes the same ~ e  a8 the Ad-
visory Committee. 
Mr. Sarabhal :R'emchandBajl: While preparing their statement for the 

Standing Finance COinmittee. did Government ·inform. the Committee that 
the Departm8 ~al Advisory Committee was in favour of non-service men 
being recruited for Trade Commissionerships? • . 

The Honourable Sir GeOl'ge BalDy: I cannot speak with . absolute cer-
tainty, but I think not. 

Mr. Sarabhallf.mchlDCl BaJI: In view of the fact that a very important 
part of the information required for a proper decision on the subject was 
not before the Standing Finance Committee, will Govel'Dm'ent consider 
the advisability of re-committing this question to that Committee? 

B 
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The BODOUlabl.1 Sir GI0111 BalDy: I did not,;ft-ish to raise that point 
·before. But in the rule~ made by the Governor General regarding the 
Standing Advisory Committees, it was laid down that their proceedings 
were strictly confidential. I quite recognise tha.t it is impossible, in a. 
great many cases, strictly to carry that out. But it has not been our 
practice, at any rate in the.Commerce Department, so far as I know, to 
disclose the opinion of the Advisory Committee. But I can assure the 
Honourable Member that we have n.ot the least desire to mislead the 
Standing Finance Committee on the point. 

Mr. 8arab!lai •• mohand Hall: Do I take it that Government are agree· 
able to give the Standing Finance Committee another opportunity to give 
its decision on this suhject, now that it is in possession of this information? 
The Honourable Sir GlOri' Ba.iDy: The scheme placed bElfore the 

6'\;anding Finance Committee did not limit the appointment to officials. It 
made provision for the appointment of both officials and non·officials. We 
did not ask the Standing Finance Committee to commit itself to the apprO-
val either of the appointment of officials or the appointment of non-officials. 
That I understand is the pos ~ o . 

PA.Y OJ' ODICE STA.J'J' OJ' THJI AsSAM BDOAL RAILWAY. 

217. ·1Ir. Anwar-al-Aslm: (4) Will Government be pleased to state 
the basis on "'hich the increments of the office staff are given by the Assam 
Bengal Railway? 

(b) What method is ~ opte  in giving increased pay to Muslims? 

(c) Will Government be pleased to state whether increments ar& given 
by the authorities of the Assam Bengal Railway irrespective of the lengtb 
of service, effioiency and honesty of the individual concerned? 

(d) Will Government be pleased to give figures with regard to promotion. 
only at the head office of the Company at Chittagong? 
JIr. A. A. L. PanoDl: With ~ our permission, Sir, I propose to answer 

this and questions Nos. 219, 222 Rnd 223 together. Inquiries nre being 
made from the Agent of the Assam Bengal Railway Rnd I will communi-
cate with the Honourable Member 8S soon 8S I get his reply. 

JIr. Anwa.r-al-Altm.: Will the Honourable Member be prepared to 
place the information on the table of the House in addition to communi-
cating it to me? 

JIr. A. A. L. PanoDl: I am quite prepared to put a copy in the 
Library. 

REOBurnn:NT OJ' MUSLDl CLElI.ltS BY TBII AS&X BENGA.L RAILWAY. 

218. ·Mr. ADwar-Ul·Allm: (4) What was the number of clerks in the 
following offices of the Assam Bengal Ra.i1way on the 1st January, 1926, and 
how m~ y. of them were Muslims? . 

(1) Agent's Office: 

(2) Chief Engineer's Office: 

(8) District Engineer's Office; 

(4) Assistant Engineer's Office: 

(5) Executive Engineer's Office: 
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(6) Signal Eriglneer's Office; 

(7) Chief Auditor's Office; 

(8) Traffic Manager's Office; 
(9) District Traffic Superintendent's Office; 

(10) Superintendent, oE'tores Office; 

(Ii) Loco. Superintendent atPahartoli, and 

(12) Chief Medical Office. 
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(b) How many' clerks have since been recruited in ~ e offices mentioned 
in part (4) and how many of them are Muslims? 

JIr. A. A. L. P&IIODa: (4) 1 would refer the Honourable Member to 
Appendix ~ . in Volume I of the Hailway Board's Report on Indian 
Railways for 1926-27, a copy of which is in the Library. The statistics 
were formulated in this form after consultation with, and acceptance by, 
the Central Advisory Council for Railways, and Government consider that 
they give as much detail as is desirable or necessary for keeping a watch 
on the position on each railway to secure that their policy is carried put. 
(b) Government have not got the information, and regret that they 

~a ot undertake to call for it . 

.APPOINTKENT OJ' CHIu CLEBltS IN THE AsSAM BENGAL RAILWA.Y. 

t219. *JIr. ADw&r-ul-Allm: Who are generally appointed Chief Clerks 
in the head office of the Assam Bengal Railway? What are their respective 
qualifications? Is there any Mu8l.im Chief Clerk in the service of the Assam 
lIengal Railway? If not, why not? 

APPoINT_ENT OJ' TRA.VELLING INSPECTORS OJ' ACCOUNTS IN THE ASSAM 
BENGAL RAILWA.Y. 

220. ·Mr. Anw&r-ul-Allm: (a) What educational test or otherwise is 
wanted by the Assam Bengal Railway in appointing their Travelling 
Inspector nf AccouDts' .. 
(b) What is their total strength now, and how many of them are 

Muslims? Is it a fact that the present holders of the appointments, who 
are Indian Christians, are not even matriculates? 

Jlr. A. A. L. PU'IOU: With your pennission, Sir, I shall reply to this 
and the next question together. 
I am obtaining the information required from the Assam Bengal Rail-

way and will communicate with the Honourable Member on its receipt and 
I will Rlsoplace copies in the Library.· 

DEI'A.LOA.TIONS IN THE Asu_ BENGA.L RA.ILWA.Y OJ'J'ICES. 

:221. ·Mr. ADw.,..u1·Allm: (a) How many Auditors are there in the 
Assam Bengal Bailway, who are Chartered Accountants? 

(b) Was there a defalcation of· Rs. 80,000 r~pees eighty thousand) 
from the Chittagong Station of the Assam Bengal Railway and Rs. 4,000 
from Gauhati recently? If 110, when was this discovered? Who is the 

.-.. _------------_ .. _._-----_ .. _-------_._---
tFor anawer to thi. questiOD, lee &1lIwer to question No. 217. 
lFOI' anlwer to thi. queatiGD, Itle UlIwer to qU8lltion No. 200. 
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authority primarily and fhlBlIy responsible for not, checking such defal-
cation? What loss has this Company sustained by defalcations of this 
nature during the .last ten years? 

(c) In view of these losses will Govemment be pleased to state if they 
are willing to have them investigated by an expert body appointed by the 
Government of Indin? 

VACANOIES ON THE STAFF OF THE ASSAM BENGAL RAILWAY. 

t222. -llr. AnW&r-1Il-Allm: (a) Will Government be pleased to-
state whether it is a fact that the Agent of the Assam Bengal Ha.ilway, 
by his letter No. E. P.·116, dated the 25th October, 1929, informed all 
heads of departments regarding the advertisements of vacanci\38 in a 
Muhammadan newspaper to enable the Muslims to get to know ~bout tbe 
vacancies in the Railway? 

(b) If the answer to part (a) be in the affirmative, how many vacancies 
have been filled up since, and in whicb of the Muslim newspapers were 
they advertised by virtue of that circular? 

-APPO:t;NTMENT OF MUSLIMS ON THE ASSAM BENGAL RAILWAY. 

t223. -Mr. AnW&r-1ll-Az1m: Will Govemment be pleased to state 
whether the Agent of the Assam Bengal Hail way issued any instructions 
to the heads of departments by his letter No. ~ ., dated the 5th July. 
1926, regarding Muslim representation in the sen:ice ,of, the Alsam Bengal 
Railway, and if so, with what result? ' 

APPOINTMENT OF AN ADDmONAL ASSISTANT SECRETARY IN THE COM-
MERCE DEPARTMENT. 

224. -llf. Anwar-'IIl·.AIIm: Is it a fact that nn additional Assistant 
SeCl'etary has been added to the Commerce Department, and if so, with 
what object? 

'lJ:Le Honourable Sir Georg. BalDy: A temporary appointment of 
Assistant Secretary has been created to cope with the increased work in 
the Department. 

Fu..r.IwG OJ' THE V ACANOY fN THE FOREIGN AND POLIT[oAL DEPARTMENT 
CREATBD BY THE DEATH 01' KH.uT BAHADVB EW.uroL HUQ .. 

• 
225. -Mr. ADwu-1Il-Allm: Will Government be pleased to state 

who has been appointed in the place of Khan Bahadur Enamul Huq in the 
Foreign and Political Department, who died last year? 

Mr ••. B. Howell: Individual vacancicsin the Political Department 
are not filled' as they occur. The total number of vacancies each yea.r is 
assessed annually and recruitment is made accordingly. 

AKALOA.KA.TION' OF THE GBNEB.A.L UD RAILWAY BUDGETS. 

226 .• JIr. ADwir-ul-AlIm: Is it a fact that the committee appointed 
to report on the desirability or otherwise of amalgamating the Railwa, 
Budget with the General Budget has been shelved? If so, why? 

tFor answer to this question, ~tt answer to question No. 217. 
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'!'he Honourable Sir GIorge BalDy: Government have not heard of any 
·proposal for am l ama~  the Railway Budget with the General Budget. 
If, howt'ver, the Honourable Member refe1'8 to the Committee appointed 
to review the convention for the separation of Railway Finance, I may 
1iIay that a meetini of the Committee will be called at an early date. 

REMITTANCES TO THE SECBETABY OF STATE FOB INDIA. 

227. *Kr. ADwar-u1-A.llm: Will Qovernment be pleQsed to state 
what amount has been actually paid to the Secretary of State for India 
in London during this financial year to meet the commitments of this 
Government? 

The BODourable Sir George Schuter: The total amount remitted to 
the Secretary of ,State up to the 28th January, 1980, is £24,100,000. 

APPOINTMENT OF DISTBICJT MEDIOAL OFFICERS ON RAILWAYS. 

228. *Kr. ADwar-ul-A.zlm: Will Government be pleased to state 
who are eligible for appointments as District Medical Officers in the State 
Railways, and in Company-managed Railways? Are the L.R.C.P. and 
M.R.C.S. degrees of London regarded as sufficient qualifications for these 
appointments? How many District Medical Officers are there now in the 
East Indian, Eastern Bcngal and Assam Bengal Railways, and how many 
of them are Indians, and how many of them are Muslims? 

Mr. A. A. L •• ParsoDI: A candidate for appointment as District Medical 
Officer on Statc-managccl Railways m'Ost pose.ess qualifications registrable 
tinder the Medical ~t in force in Great Britain and Northern Ireland. 
The L.R.C.P. and M.R.C.S. degrees of London are sufficient qua.lifica-
tions for these a.ppointments. 
Information as regards Company-managed railways will be obtained and 

supplied to the Honourable Member. 

The information nsked for in the concluding portion of the ,question is 
as follows: 

Railway. 

East Indian 
Eastern rengal· 
Assam Bengal 

Total No. of 
D. M.O.'s. 

15 
4 

2 

No. of Indians. No. of 1\1\lflims. 

ll' 
3 

Ni.l. 

:Nil. 

't 

S..u..uuES OF TBAOHEBS IN THE EAST INDIAN RAILWAY INDIAN HIGB: 

SOHOOLS. 

229. ·Pandlt Hlrday .ath KUnlru: Have the salaries of teachers in 
the East Indian Railway Indian High Schools been raised to the level of 
the rates prevailing in the United Provinces Government ~  Schools in 
.accordance with the circular issued by the Railway Board in August last? 
If not, why not? 

The Honourable Sir George RalDY: The Railway Board is,Bued ordel'l 
-on the 5th August last to the Agent, East Indian Railway, that the reviled 
scale of pay for teachers ~ a  High Schools ,,'as to be ·iI!.troduced 
with effect from the 1st April, 1929. At the slUDe time a further eom-
munication was promised as to the manner in which the expenditure wall 
to be met. I regret that there has been unnecessary de!BY in deciding 
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the latter question, but final orders were issued on .the 29th ~u8ry. 1 
am indebted to the Honourable Member for drawing attentlOD to the 
m ll~. , 
PlDdit Jlirday Xath KUlUlru: M RY -1 take it that, in the next Rail,,'ay 

Budget, provision will be made for raising the salaries of these teachel'B 
from the 1st April, 1929? 
The Honourable Sir Geor.e :aaiDy: Yes, Sir. The orders that the 

revised rates of pay were to have effect from 1st April, 1929, hold good. 

SALARIES OF TUCHERS IN THE EAST INDIAN RAILWAY, INDIAN HIoJ( 
ScHOOLS. . 

230. ·Pandit Jlirelay Xath KUlra: (a) Has the Director of Public-
Instruction, Unit-ed Provinces, recommended. lower rates of pay for the 
East Indian Railway Indian High 'S'chools than are in force in Government 
High Schools? 

(b) Are ~ e East Indian Railway authorities considering the substitution 
of the scale proposed by the Director of Public Instruction, for that decided 
on by the Railway Roard? 
The Honourable Sir George Jtatny: (a) and (b). The infonnation will b& 

obtRinerl and supplied to t,he Honourable Member. 

Paudit Blrday Xath ltunua: Will the Honourable Member be good 
enough to place it on the table of the House? 
The Honourable Sir Gear.e :B.aiDy: I cannot say off-hand what th& 

volume of the mRterial would be. If the stllt.ement is a short one, I halVe 
no objection to placing it on the table of the House. But if it turns out 
to be a lengthy document, it, might be more convenient to place it in tJ1e. 
Library. 

SALARIE'! OF TEACHERS IN THE EAST INDIAN RAILWAY, INDIAN HIOH 
SCHOOLS. 

231. ·Pandlt Blrday Xath ]tUDlra: (a) Have t,he Railway Board laid 
down that the new rates of pay should apply only to men pOBsessing 
educational' qualifications equivalent to those required from teachers on 
('orresponuing rates of pay in Government High Schools in the United 
Provinces? 
(b) Are they aware that, w)ten the salaries were last revised in the 

United Provinces, the Local Government made the new scales applicable to 
all existing teachers whatever their qualifications? 

(c) Are the Railway Board prepared to reconsider their decision and 
anow all existing teachers to benefit by the new scales of pay? 
fte Honourable Sir Gear.e :aaIDy: (II) The orders of the Railway 

Board were that the new rates of pay would apply to each of the elKisting 
incumbents on the condition that he possessed educational qualificatioDB 
equivalent to those laid down by the Local Governments for their teachers. 
of corresponding rates of pay. 

(b) No. 
(c) Not on the infonnation at present before the Board. 
Paa.41t Blrcl&y .au. ltunsra: With regard to part (b) of my question. 

will the Honourable Member  be good enough to make inquiries on the 
subject? 
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TIle BODourabl. Sir G.or,. B.alDy: Yes, Sir. I am quite sure that the 
Honourable Member would not have stated that things were a.s he alleged 
them to be unless he had good rensons for doing so. 

Pandlt Klrday lfath EUDIl'U: Will the Honourable Member be also good 
enough to make inquiries from the Governments of Benga.l, Bihar and 
Orissa with regard to the manner in which they guve effect to increases in 
the silJaries of their educational employees? 

Th. BODourable Sir George Bainy: If the Honourable Member is pre-
pared to nssure me that he has reason to believe that the position in those 
provinces is the same us he believes it is in the United Provinces I shall 
make the inquiry he asks for. 

Pandit HUday l at~ EWlI1'D: To the best of my knowledge, it is so. 
My inquiries show that, even in Bengal and Bihar nod Orissa, there was 
no difference made between existing teachers, whether they possessed 
superior or inferior qualifications. 

The HODourable Sir George B&iDY: In that case, on the strength of the 
Honourable Member's statement, I am prepared to make further inquiries. 

UNSTAHHED QUESTIONS AND AN'SWEHS. 

INDIGENOUS AND IMPORTED GLASSWARE. 

126. Pandit Thakur DII Bharlava: (a) Will Governnlp.llt please state 
what kind of glasswares are imported from foreign countries through 
British India, into Kashmir, Nepal, Afghanistan, Per!lin, Irnq, etc .• and in 
what quantities? 

(b) Is it a fact that customs duty on these goods is refunded by Gov-
ernment at the time of their being imported into the above territories, 
and that specially reduced freight rates are chargEld by Indian Railways 
for carrying these goods from the port to the railway stations from where 
they are imported into the above-mentioned territories 1 

(c) Are Government prepared to consider the d,esirability-of reducing 
railway freight rates in the case of glassware manufactured in glass factories 
of India, to place them in a position of equality for trade competition iu 
this connection with the foreign firms? 

The Honourable SI! Georle Bainy: (a) Government are not in possession 
of the information. 

(b) In accordance with the principle that import duties are not intend-
ed to operate BS transit duties, a drawback of import duties is allowed under 
certain conditions in respect of goods imported through ~t s  D ~a ~o 
Kashmir. Nepal. Afghanistan and Persia. A rebate of rallway freight IS 
also allowed on goods carried over the Nushki-Duzdap Railwa.y which have 
been booked from the ports of Bombay, KaraMi and Calcutta for e po~ 
to Persia or Afghanistan. For glassware the reduced charge thus made IS 
higher than the special reduoed rates charged on bookings by rail from 
stations where glass works are situated. 

(e) Does notarise. 
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PaoSE()UTIONS FOR DISAFFECTION"AOAINST NATIVE . . ~. 

127. PandJt Thakur Du Bbar,ava: ~  Will Government be pleased 
to state the entire procedure adopted in giving sanction to prosecutions under 
the Indian States (Protection against Disaffection) Act of 1922? 

(b) On whose initiative is the matter started nnd what channels 
does it pails through before the final sancHon of the Governor G6neral in 
Council is accorded? ' 

(e) Is the whole material for a prosecut,ion submitted to the Law Officers 
of the r~  and is the;r opinion in writing taken before the final sanction? 

(d) Who represents the Crown in these cases? Is it a fact that outside 
persons not in GovernmeDt service Rnd not under Government control are 
allowed to represent the Crown in these cases? If so, why? 

(c) Who pays the cost of these prosecutions? 

(f) Who selects the place where a prosecution is launched, and on what 
cODs;derations? 

Mr .•. B. Howell: (a), (b) and (e). On receipt through the Political 
Department of nn application on beha.1f of a Ruling Prince Or Chiet for 
uuthority to institute proceedings under section 5 of. the Act, the GOl'ernor 
General in Council obtains the advice of the Law Officers, which is record. 
ed in writing after examination of the whole material before. them, !lnd if 
he is slltisfied that there is, ground for thillking that 1\ prosecution is justi. 
fied, sanction to prosecute is accorded. 

(d) Where the Governor General in Council is of opinion that the Mse 
is (lnt in which the Government of India should launch a prosecution, the 
sE;,vices of the Public Prosecutor would ordinarily be employed. In case~ 
in whieh t,he complaint is filed with the authority of the Governor General 
in Council. it is for the complainant to make his own arrangements for reo 
1J1'esp.ntntion. 

(e) .The complainant. 

(f' The complninant. The complaint must be filed in a. court having 
jurisdiction under section 177 et seq. of the Code of Criminal Procedure. ' 

PROSECUTIONS FOR DISUn:CTION AGAINST NATIVE STATES. 

128. PaDdlt Thakur. DII Bhargava: Will Government he pleased 
toJumish the information required inthp. following tRble, showing detl\ilsin 
each of the cases instituted under thE\ . Indian StBtes (Protection a~a. st 

])isaffection) Act since its coming into force? 

I 
I 

1 2 8 4 ft 6 7 ~ 

I 
I Gorerurn,nt, 

Tbe Prince In Tile plare of 'ollleer nr nfber 
.. bo ~ The lIame JIIIbllra'frm of I t r.~ l I Tnt,t COlI" Wbo paid Bealllt IIr YII.oftbe Inlerellt Ibe and. raper If the fun d.eRrrt,tion tn01lrre4 the 

tbo caN. prOReC\llfoQ detan. of Irrn"cI wu • ..ho In tbe cOltRtn tile 
0 .... wo, aceuM4. ftIlWRp&p8r reprrRcnl ect pI'OHOllt1on. cue. 

lannehod. t'd.Itor. tbe I 
C·OWllo 

, . 
--.---'-

___ 00. 

I 
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PBoKOTIONTO OJ'J'ICERS' GlI.6.DE ON mE GUAT INDIAN PENINSULA. 
RAILWAY. 

129. Jlr. B. O. Kelkar: (a) With reference to Mr. Parsons' reply t() 
starred question No. 781 of the 26th February, 1929, regarding promotion to 
officers' grade of subordinates on the Great Indian Peninsula Railw_y, 
will Government be pleased to state whether it is a fo.c.t that a subordi· 
nate junior to the five acting officers whose confirmation wal under consi·· 
deration has already been confirmed? 

(b) If the answer to part (a) is !n the affirmative, will Government be 
plea.sed to state the reosons for overlooking the claims of the senior men?' 

Xr. A. A. L. ParIODI: I have called for certain information from tht4 
Agflnt, Great Indian Peninsula Hailway, and will communicate with t.h& 
FIGuourable Member when his reply is received. 

PROMOTION TO OFFIOERS' GlI.6.DE ON THill GBEAT INDIAN PENINSULA 
. RAILWAY. 

130. JIr. B. O. Kelkar: (a) Will Government be pleased to state the 
reasons for delaying the confirmation of the four out of the five subordinates 
referred to in starred question No. 11, Rslred by Mr, Joshi on the 1st Feb-
ruary, 1928, regarding the number of Indians and Anglo-Indians officiating 
in the officers' grade in certain Departments of the Great Indian Penin-
sula Hail way ? . 

(b) What steps do Government propose to take so that these four men 
may not suffer any los8 in regard to seniolity and pOSition in the .:la r~ 

on account of the delay in their confirmation? If none, why not? 

Kr. A. A. L. PanoDI: (a) The l'Iubordinates in question ha"e been COI,-
sidered, along with others, for promotion to the officers' grade in vacancies 
that have occurred in the last two ye.arR, but have not so fAr been selectoo 
for promotion. 

(b) I must point out that these subordinates have no title to promo· 
tion, and that no question, therefore, arises of compensation for delay ill 
confirmation. If any of the four subordipates are selected for 'Promotion, 
the position of the men selected in the cadre of the Superior ev ul~ 

Establishment will be settled at the time. I 

LlaAVE RULES ON THE GBUT INDIAN PENINSUU. RAILWAY. 

131. JIr B. O. Kelkar: (a) With reference to Mr. Parson!!' reply to 
starred question No. 784 of the 26th February, 1929, regarding rules for 
leave salary of subordinates officiating in officers' posts, will Government be 
pleased· to state whether it is the intention of the GovernmeDt that t e~ 

acting officers should get the leave they earn as officers? 

(b) Are Government aware that the leave rules applicable to officers 
and Indian subordinates are difterent on the Great Indian Peninllula 
Railway? 

Kr •. A. A. L. Panou:(a) No. 

'(b) Yes. 



UNSTARRED QUESTIONS .U."D ANSWl!;RS. 

ADMISSION TO THE AUXJLUBY FOBOE OF INDIANS ON THE GBJUT 
INDaN PENINSULA. RAILWA.Y. 

38'1 

132. Mr. N. O. Kelkar: (a) Will Government be pleased to state whe-
ther it is a. fact that, in terms of the service agreement, the Anglo-Indian 
and European employees, loth Rut-ordinates and officers, are enrolled as 
members of the Great Indian Peninsula Railway battalion of the Auxiliary 
Force, wherea8 this privilege ~ denied to the Indian employees, both. 
l'ubordinates and officers, of the Rllilway? 

(b) If the answer to part (a) is in the affirmative, do Government p.ro-
r,.ose to remove the racial distinction? If Dot, why DOt? 

111'. A. A. L. P&1'8ODI: (a) In tbe service agreement in force on the Great, 
Indian Peninsula Ha.ilway for Anglo·Indian and European subordinate e.n-
I.)oyees, there is a clause which makes membership of the Auxiliary Force, 
India, compulsory, There is no such clause in the agreement signed by 
officers or in the ~ reeme t. signed hy Indian subordinate employees, 
(II) Govemment will consider whether any and, if so, what action is· 

l£:q uired. 
PRoMOTION TO SUPElUOR SERVICE ON RAILWA.YS, 

133. JIr. N. O. ~lkar: (a) With reference to the reply to part (c) of 
starred question No. 779 of the 26th February, 1929, regarding the promo· 
tion of Indian subordinates on the Great Indian Peninsula Railway, will 
. Government be pleased to state how many men were permanently promoted" 
each year to the Superior Service from the subordinate and Local Services 
of the East Indian, North Western and Eastern Bengal Railways as well 
as from the subordinate establishment of the Great Indian Peninsula Rail-
, way since 1925 to date? . 

(b) Will Government be pleased to state what procedure is followed in 
working up a proper share of Indian recruitment from subordinate to 
Superior Services, and how is the allotment of the number of vacancies 
made to the East Indian, North Western, Eastern Bengal and Great Indian. 
Peninsuia Railways? . 

Mr. A. A. L. PanoDl: (a) The information asked for is given below:· 
2'rtm'1JOf1ation (2'rajr4) and Commereial D.par1me"t,. 

Year. Railway. Local Service. Subordinate. 

--.. --... --
1928·26 .. .. .. N.W. .. J . . 
1928.2'7 .. .. .. .. . . .. 
192'7·28 .. .. .. E.B. .. 1 .. 

N.W. .. 1 .. 
1928.29 .. .. .. E. r. .. 1 ! 

N.W. .. 1 .. 
E.B. .. 1 .. 
a.I.p. .. . . 2' -T •• al .. S a 

4 . 
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19215·26 

1926-27 

192'7·28 

1928·29 

1921·26 

1926·27 

1927.28 

1928·29 

LEGISLATIVE ASSEMBLY. [4TH FEB. 1980. 

MerAan,cal Engineering 11M P'ClMpona'lon (Powr) Department'. 

Ye-ar. 

Year. 

Total 

Railway. Su bordinatee. 

.. l~. 1. 1 

'rut_I 

Railway. 

N. "'. 

N. "'. 

E. I. 

Eo B. 

N.W. 

E.I. 

G. I. P. 1 

N.W. 3 

E. I. 2 

N.W. .. ' 2 

(There is no local servIce in 
these Dapartment8.) 

9 

Local ~erv ce. Subordinates. 

2 

1 

4-

2 

1
------• I 

10 \ •. 

(b) The nwnber of vacancies to be filled each year in each of the Supe-
rior Services is first o,scertained and with due regard to the regulations for 
recruitment to each. c;>f the services the share allotted for promotion from 

• the subordinate services is then calculated. No separate allotment of 
vacancies is made for each railway. as promotion is made by strict selec-
tion of the o8t~ual e  candidate from all SMte.managed 'railways-:-' ' .. 
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fBoliOTION TO OI'FIOEBS' GUDE ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

134. IIr ••• O. Kelkar: (a) Will Government be pleased to state 
what leave reserve of officers has been provided for the various Departments 
of the Great Indian Peninsula Railway, and what percentage does this 
reserve bear to the total number of officers employed in each Department? 

(b) Is it a fact that 16 subordinates in the Transportation and 9 sub-
ordinates in the Commercial Departments of the Great Indian Peninsula 
Railway have been continuously acting as officers for a considerably long 
period? 

(0) If the answer to part (b) is in the affinnative. will Government be 
pleased to say if the subordinates officiating for a period of five years .and 
over will be absorbed in the additional leave reserve? If not, why not? 

lIIr. A. A. L. ParlODI: (a) There are at present no leave reserve posts. 

(b) T.he question of providing a leave reserve is under the consideration 
of Government. ; 

(c) Their claims for promotion will be carefully considered. 

LEAVE RULES ON THE GREAT INDIAN PENINSULA RAILWAY. 

135. Mr. 5. C. Kelkar: (a) Is it 0. fact that 0. subordinate acting as 
a'll officer on the Great Indian Peninsula Railway enjoys the 88me rights 
and privileges as are enjoyed by the permanent officel'9 of the Railway? 
(b) Are o~emme t aware that the Indian officers who come under 

r.IRRR "C" nf t.hA T,p./l.Vp. Unl!,lO. Ilrp . pr~tp  mnrp RnvPl'RPlv t.hnn t.hp. Anglo-
Indian 01' Statutory Indian officers who come under class "B" of the 
Leave Uules? . 

(0) Is it 0. fact that the average leave pay system was introduced with 
the object of removing the hardships imposed on officiating officers, and 
if so will ·Government please issue a clear statement as to the position of 
these men when they proceed on leave? 

Mr. A. A. L. Paraonl: (a) In some, but not in all matters. 
(b) Yes. 
(0) The answer to the first part of this question is in the affirmative. 

Thll special arrangement introduced on the Great Indian Peninsula Hail· 
way gives subordinRtes who had acted continuously as officers for three 
yeo.rs or longer the benefit, while on leRve, of the yBy drawn by them 
during the last 12 months of their officiating tenure. 

OFFIOERS 01' THE GBEAT INDIAN PENINSULA RAILWAY ADJllrrTzD TO 
NON·AsIATIO DOlKIOILE. 

136. Mr. N. C. Kelkar: (a) Will Government be pleased to state 
the number of officers in the Great Indian Peninsula Railway originally 
regarded as Statutory Indians but subsequently admitted to be of ~ . 
Asiatic domicile and what was the overseas pay drawn by such men With 
back effect? 
(b) Is it a fact that 90me C1\9p.s deoided by thf\ Railway Board a9 not 

coming under non·Asiatic domicile were subsequently admitted to this, 
class? 
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(c) What means are employed by the Railway Board to verify the 
answers furnished to the questionnaire issued for proving non.Asiatio 
.domicile? 

Ill. A. A. L. P&rIODI: I am making inquiries from t ~ Agent and ,,-ill 
L{'ommuDicate with the Honourable Member on reoeipt of his reply. 

ACTING ALLOWANCES 01' CLEBKS IN THE GREAT INDIAN PENINSULA. 
RAILWAY OFFICIIS. 

137. Mr. If. O. ltelkar: (a) Will Government be pleased to state 
whether it is .a faot that in the Claims Branch of the Chief Traffio 
.:lv1anager's Office, Great ~a  Peninsula Railway, clerks in the grades of 
R.. 80 and Rs. 120 are denied the privilege of dra.wing the acting allowances 
while working in the places of men of higher gra.des, whereas this privilege is 
granted to the staff of the General and Rates Branches of that office? 

(b) If the answer to part (a) is in the affirmative, what steps do Govern-
-mcnt propose to take in order to remove the hardship? If none, why not? 
Ill. A. A. •. L. P&rIOD8: I am calling for information and will communi . 

. cate with the Honourable Member on its receipt. 

STATE RAILWAY FINES FUND. 

ISS. Mr. •• O. Kelkar: Will Government be pleal!ed to state 
-what progress has been made in connection with the scheme for the better 
.management of the State Railway Fines Fund and when they hope to in· 
-troduce it'? 
Mr. A. A. L. Par'QDI: The replies from Railway Administrations have 

·been received Rnd a preliminary draft of the proposed rules for the estah· 
lishment of a staff Benefit Fund is now u ~r consideration of the Govern· 
·ment. 

If it is eventually decided to constitute the Fund, it is hoped to start 
it from the 1st April, 1931. 

LEAVE RULES OJ' STATE RAILWAYS. 

139. IIr .•• O. Kelkar: (a) Is it a fact that, in reply to t.he deputation 
tif the All-India Railwavmen'lI Federation, Government stated that they 
boped to introduce the new leave l'ules for the t t~ Railway employees 
in December, 1929? 
(b) Is it a fact that these rules have not yet been introduced, and if 

80, when are they likely to be introduced? 
JIr. A. A. L. PU'IOIII: (a) No. 
(b) It is hoped that they will be issued in the course of the next few 

.anonths. 

PJDBSIAN CABPETS PUBOHASED FOB OFI'ICEBS OJ'-THE GREAT INDIAN 
PENINSULA. RAILWAY. 

140. Ill ••• O. Z::eUrar: Is it a fact that new Persian carpets ware pur· 
cl1ased for (a) the Chief TrAnsportation Superintendenb, and (b) the Deputy 
"TrBDsport."tion Superintendents, Great Indian PeninHula Railway, during 
the year 1928-29? If 80, will Government be pleased to st.ate the cost 
1)f such carpets? 
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1If. A. A. L. Pmona: No Persian carpets were purchased. One Anglo-
Turkey and eight Mirzapur carpets were purchased for their offices at a 
1:lost of Rs. 8,650. 

ADMINISTRATION OF FINE FUNDS ON THE GREAT INDIAN PENINSULA. 

RA.ILWAY. 

141. Mr.. •• O. Kelkar: Will Government be pleased to state 
lhe total amount of fines collected from the Indian. Anglo-Indian and 
European employees of the Great Indian Peninsula Railwa.y during the 
year 1928-29, and the amount spent therefrom for the welfare of the Indian, 
Anglo-Indian and European emplOyees of the a l ~y during that year? 

Mr. A. A. L. Pa1'lOD8: The total amount of fines collected from eDl-
ployees of the Great Indian Peninsula Railway during 1928-29 'I'\'as 
Rs. 51,898, and the disbursements from the Fine Fund during that year 
were as follows: 

Hospitals 

Schools 

Recreation Clubs .• 

MiBoeUanecUi 

Total 

RI. 

342 
2,335 

44,':'81 

24,378 

71.836 

The amount of fines collected and expenditure incurred is not recorded 
by oommunities, 80 I am afraid t.he information on this point desired by 
the Honourable Member is not procurable. 

QUARTERS FOR CLERKS OF THE RAILWAY CLEARING AOOOUNTS OFI'IOE. 

142. Mr. •• O. Kelkar: Will Government be pleased to state 
what progress has been ma4e in connection with the provision of quarters for 
the clerks of the Railway Clearing Accounts Office and when the quarters 
-are likely to be made available to them? 

Mr. A. A. L. PanoN: I would refer the Honourable Member to the 
Teply given on the 20th January, 1930, to the Revd. J. C. Chatterjee's 
question No. 67. 

PAY OF INSPEOTORS OF POST OFFIOES AND RAILWAY MAIL SERVIOlt. 

143. IIr. N. O. Kelkar: (a) Will Government be pleased to sta.te 
whether it is a fact that, nil a result of the recent reviRion I,September, 
1927) of pay of Inspectors of Post Offices and Railway Mail Service, those 
'Officials who have put in more than 15 :vears' service a.s Inspectors, nnd 
others who were confirmed immediately before the revision, are drawing 
the same pay, vi •. , Rs. 160? 
(b) When the Time-scale was introduced tn 1919, were the Inspectors 

given one increment for every two years of service rendered as Inspectors? 
(c) Are Government av,·are of the hardship and discontent amongst the 

Inspectors of Post Offices and Railway .Mail Sen'ice, and nre Governme!lt 
prepared to consider the question of advance increments on the same basls 
in exercise of powers under Fundamental Rule 27? 
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Kr. H. A. Sams: The at.tention of the Honourable Member hi ~ te  

to the replies given to Mr. N. M. JORhi'ssimihr unstnrred questions Nos. 
15 and 818 in the Legislative Assembly on 1st February 1928 and, llt~ 

March 1929 re!\pectively. . 

PROMOTIONS IN THE INOOMJll',TAX DEPARTMENT, BOMBAY. 

144. Kr. If. O. Eelka.r: (a) What are the rules to enaQle the.. cleI:ks of 
the Income-til:!: Department, Bombay, to rise to higher posts such 8S 
Inspectors, EXRminers and Income-tax Officers? 

(b)b it B fact that many clerks who are either seniormoBt or ex· 
perienced or welJ qualified were passed over ancl outBid-ere appointed when-
ever such high posts fen vacant? If so, why? , 
(c) Is it a. fact that recently an Examin,er with a. fow 'mont,hs ~e~v ce 

in the Income-tax Departtpent to his credit was made an Income-tax 
Officer, ~ le there were many who had passed the Income-tax Officers' 
examination? 
(d) Is it because all those were unfit? If the answer is in the affirma· 

tive, why were they allowed to appear for the examination? Why 'was not 
permission to sit at the examination withheld as in the case of 80 many 
others? 
(e) Is it a fllct that the Examiner referred, to in part (0) was recruited 

as un Examiner direct from some other Local Government Office? \Vhnt are 
his qualifications which made him better qualified for the post than many 
having accountancy diplomas and working in the Income-tax Office itself:> 
What was the nature of his work in his previous office to warrant his being 
given the officers' grade  in a short space of time? What is his experience 
in accountancy? 

(f) Is it B fact that knowledge of accountancy is necessary for any one 
to become an Examiner? Do outsiders recruited directly to such . posts 
pOBseSB any such knowledge? If not, why were. those, workmg in the 
office and possessing those qualification$, overlo~e  

(g) Is it a fact that relationship and acquaintance count much in secur-
ing highly paid posts? 

(h) Is it a fact that mQJ)y officers are exempted from passing the pres-
cribed Income-tax Officer's examination and subsequently confirmed? If 
the answer is in the affirmative, why is such a procedure adopted? 
The Bonourable Sir George SchUlter: Parts (el) and (h). I am calling 

for & report, after which I will furnish a written reply to. the Honourtlb 10 
Member . 
. I a.mal80 calling for 8 report with reference to 'Parts (c), (d), (e) aod (f), 
though I would suggest to the Honourable Member that, as these ques· 
tions ,are obviously put with reference to some pMtioular C8se which he 
has in mind, the proper course for Rny person who is aggrieved by o.u;i 
action of the Commissioner of Income-tax is to Ndress the Central Board 
of Revenue. . 

As regards part (b), I cannot admit the implication, while as regardl 
part (g), 1 wish to repudiate in the strongest possible manner the insinua-
tion directed in this Ipart of the question against an Indian gentleman in 8 
high official position in whose absolute impartiality I have complete confi. 
dence. It is also obvious that it 1s impossible to reply to a question that 
relates to no specific fact. 
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~  ACCOUNTANTS UPLOYED BY THE INCOME-TAX DEPUTlIBNT, 
BOMBAY. 

145. Mr. If. O. Kelkar: (a) How many public accountnnts are tUtlfe 
praQtising in the Income·tax Department, Bombay? Are they required 
to get a. licence just 8S lawyers by a payment o£ any prescl'ibed fee? 

(b) If the reply to the last question in part (a) is in the negative, have 
Government considered the question of framing l'ules to that end? 

(c) Has any compla.int been received by the Commissioller against any 
accountant? If the answer is in the affirmative, what action has been 
taken against that accountant? 

The BODOurabI. Sir George 8cbua$er: (a) and (0). ,The Government 
have called for a report. 

(b) As the Honournble Member is perhaps aware, the Government have 
in the Indian Income-tax (Amendment) Bill, 1929, which is now before R 
Select Committee, proposed an amendment of !lection 61 of the Indian 
Income·tax Act restricting the right of professional accountants to appear 
in. income·tax proceedings. This amendment is still under consideration 
by the Select Committee. 

THE SUPERINTENDENT OJ' A:aCH.iEOLOGICAL SURVEY, WESTERN OmeLE. 

146. Mr.:N. O. Kelkar: (a) What is the pRy of a. Superintendent of the 
Archleological Survey nnd what are the maximum qualifications deemed 
essential for such appointment? 

(b) Is it a fact that the present Superintendent of Archreology in the 
Western Circle is only a matriculate anel has no lligher qualifications? 

(0) Is it a fMt that" ever since his appointment to gazetted rank, he has 
been stationed in Poons continuously for ovet nine years, Rnd that he has 
never applied for leave, nor has been transferred during this period? 

(d) What special work has he done in the field of Archeology in India, 
particularly iJl Western India.? Has he drawll any conservation notes 
,for the va.rious, special repair works that' are being carried out in the 
WeFitern Circle sjnce the year 1926? 
(0) Have Government or the Director General of Archreology received 

any complaints against him? 
(f) Does he possess expert knowledge of any ancient or modem language 

of the Bomhav Prel.'idency, such AS Sanskrit, Maharashtri, Prakrit, old 
Canarese, etc.·? 
(g) Does he subm ~ his tour p~o~amme to s ~r authorities for sanc· 

tion in time and after Its approval IS It followed by hIm? 

Blr I'raDk :Noyce: (a) 1. Rs. 350-50-1,200. 

2. There Rre no maximum qualifications for such appointments. 

(b) The Honourable Member is referred to the answer given in the 
Assembly to MRUlvi Muhammad Yakub's question No. 449 on the 12th 
September, 1929. 
(c) Yes. He has, however, only been in charge as Superintendent for 

two years. ' 
(d) 1. Conservation work. 
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2. No co ervat. o ~ot.es have been received from him since 1926. The 
special repn-irs nm,\' in band nre ,'(·r.v Inrgcl,v based on ('onRervlLtion notes 
drawn up beforo that dnt(\. 

(e) Yes. 

(I) No, 

(0) Yes. 

VAOANOIES IN THE AOOOUNTS DEPARTMENT OF THE CALOU'l'TA GENERAL 

POST OFFICE. 

147. Xr. N. O. Kelkar: (a) Is it n fnct that there Bre three vacnnciea in 
the low{)!;t selection grade in the Aecounts Department of the Calcutta 
(Jeneral Post Offiee? 

(b) Is it a fact that, recommendations to appoint qualified accountants 
to theRe three posts w('ra sent by the head of thfl Bengol and Assam Circl!! 
to the Director General of Posts and Telegraphs six months ago? 

(c) Will Government be pleased to state when the orders of the Dit-ector 
General on the subject are likely to be 8ue~  

(d) Do Government propose to decide the matter at an early date? 
(6) Will Govemment be pleased to state whether these appointments 

are still held by officials who have not passed tire Postal Accountants' 
examination? 

JIr. B. A. Sams: I have no infonnntion on the subject. I am m ,k ~ 

inquiries from the Postmaster General and I shall lIend a reply to the Hon-
oUl'able Member on receipt of informntion, 

Collll"LAINT8 AGAIN8T MR. G. C. CHANDRA OJ' THE ARCHAeOLOGICAL 
DEPARTKEliT. 

148. Mr. N. O. Kelkar:, (a) Is it R fact that the Director General of 
ArcplI!ology received complaints about: . 

(1) work done by one Mr. G. C. Chandra of the Arch!eological 
Department in connection with the. Poona Shanwar ~ a. 
exc.;avations and the want of techmcal knowledge and lID-
capacity disclosed by him in this work; 

(2) Mr. Chandra's excessive and irregular claims for halting 8Dd 
travelling allowances contained in his travelling allowance 
bills submitted by him; \ 

(8) irregular use of the official funds at his disposal; 
(4) travelling allowances due to p~o s not be ~ paid, where the 

travelling allowances were clatmed and recelVed by the Super .. 
intendent himself; and 

(5) vouchers submitted or not submitted by the Superintendent fOI: 
his bills? 

'(b) If the answer to part (a) b~ in the a ~at ve, will Go,:ernment 
state what inquiry has been made into these gneva:nces" complaints anci 
irregularities and what action has been taken thereupon? 

Sir :frank :l'oyce: (a) anel (b). Yes; Bnon;vmouscompla.intl'l have b~e  
received bv the Director General of Ardueology. On<'l of these conta,ml 
"pecific allegations Bnd is under investigation. 
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THgATMEN'l' OF POLITICAL PmSONERS. 

:Hr. B. Dal: (a) Has the attention of Government boon drawn to a. 
-statement made by Mr. Dhagat Singh before the Lahore Magistrate, os 
puhli!;hed in the H indu8tan 7'im/J8 of the 30th J nnuary, 1930, regarding a. 
Jetter addressed to the Honourable the Home Member by the accused in 
the Lahore conspiracy cnse, threatening t.o resume u ~r strike within 1\ 
week in etl~e promiseR given regarding special treatment to political prIson. 
ers and removal of rlloial distinction by t,he Honourable the Home Member 
in the Simla Session of the Assembly be not redeemed? 

(b) Will Government be pleased to state what action thev have takml 
or propose to take in pursuance of the policy enunciated by them regarding 
the change of Jail R.ules for political prisoners? 

The Honourable Sir ;ramel Orerar: (a) I ha.ve received the petlt.ion 
from the uncler-trial prisoners in the Lahore conspiracy case, referred to 
l.n the queRtion. . I must make it pll\in thllt, while a comprehensive inquiry 
into the present Jail Rules was undertaken by the Government of India 
and further enlarged in response to views expressed in this House, no 
assurances of the nature which the Honourable Member's question appears 
to suggest, were given to these prisoners by the Government of Indin, and 
that the decision regarding the changes in the Jail Rules now under con-
sidera.tion cannot be affected by the courRe of conduct they may choose to 
pursue. 

(b) In pursuance of the inquiry above referred to, we consulted LN'II1 
Governments, and thereafter held a Conference of provincial representa-
tives on December 9th and 10th. As Il result of the Conference, tentative 
conclusions on t.he more important points were rellehed, hut n further 
reference to Local Governments WIIS recommended bv the Conference in 
regard to certain matters on which there waR i!ome ~er e ee of view and 
,practice. Their replies on these matters have now been received, and I am. 
ready to confflr with the part~  lea.ders at any time convenient to them, in 
necordrmce with the undertnldng given by me On the 16th September last. 

:Hr. Latched Navalral: Will Government be pleased to state when 
the8e .J ail Rules are likely to be finished and when they are coming into 
operation? 

The Honourable Sir ;ram .. Orerar: I hope to have a very early oppor-
tunity of discussing the matter with the Leaders of Parties in this House 
and thereafter I shall take the earliest opportunity of making the neces-
sary further oommunications to the Local Governments. 

Xr. X. S. ADey: May I ask the Honourable Member whether any reply 
has been sent by the Government of India to the petition sent by Bhagat 
Singh and others, in which they sta.te that the promised reforms of the 
jail conditions have not been yet made? 

The Honourable Sir .Tamel Orerar: So far as the petition refers to ques-
t,ions oftbe treatment of these particula.r prisoners, the matter is for disposal 
by the Local Government, to whom the petition has been sent. 

Kr. K. S. Aney: Am I to understand that there was no petition 
addressed by them to the Government of India? 

( 305 ) 02 
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The Honourable S:r Jame. arerar: No, 'Sir. I have stated that Ii. peti-
tion WIlS received from t ~m. 

lIIr. B. J)as: With reference to the reply to part (a), do I take it that 
the Governme!:t of lodia ha.ve passed nu orders regurding rtleial discrimina-
tion in the treatment of prisonersl 

The Bonou!'&ble Sir James Orerar: No, Sir; no orders hove yet been 
passed, because it was understood that, before final ordera were passed,. 
I should have nn opportunity of further consultation with Leaders of 
Parties in this HOllse. 

DROP IN TnE PRICE OF Sn.vl-:R. 

8lr Purlhctamdu Thakurdaa: (a) Has the attention of Government 
been drawn to the unprecedented drop in the price of silver? 

(b) Is it a fact that the price of Rilver ubout 25th January lust in sterling 
was under the !oweRt .. terling price by tlbout 2d. per ounce nnd more thnn 
Rs. 5 or 6 under the rupee price known in the last Reventy years or more? 

(c) Are Government. aware that this drop in the price of sil ver seriously 
affects the ea'Vings of the masseR of India and causes them grave anxiety? 
(d) Do Government think of taking any steps to prevent further 10s8 

to the masses in their sRvingtl, and if so will Government be pleased to 
indicate what steps they intend to tal(e 1 

(e) Does this depreciation of the savings of the masses of India ~ ve Hny 
anxiety to Government? If so, do Government feel that effeehve and 
substantial efforts to prevent further depreciation of the bard-earned 
savings of the maSses are desirable? 

"lb.. Honourable Sir Georle SchUlter: (a) Yes. 
(b) During the last seventy years the price of si1ver was lowest in Nov-

ember, 1002, when the London price fell to 21 H pence per standard ounce 
aDd the rupee price to Us. 56, annas 12 per 100 ~l s. On 24th January, 
1980, the London price was 20 T\ pence per standard ounce and the rupee 
price Rs, 48, annae 8 per 100 tolas. 

(c) Government are a.ware that the habit of using silver as a store 
()£ value in the fonn of ornaments or bullion is widespread, and that tbe 
drop in the price of silver has resulted in a large depreciation of these 
holdings. Though they have no direct evidence'that gra.ve anxiety is being 
caused to the masse!! of India, they realise thAt holders of silver must be 
greatly disturbed by the fall in the value of their holdings, 

(d) Government are informed that the primary iniluences cllusing the 
'drop in the price of silver during the last yeRr were heavyssJes by China 
and Indo-China, wllile sales by various countries of surplus Rilver no longer 
required for coinage were fI. contributory influence. The depreciation of 
the vBlue of silver stores in India has, therefore, been due to factors outside 
the control of Government, except in so far as they have sold silver from 
the Currency Reserve. Government do not consider that it would be to 
the advantage of India to hold indefinitely the very large stock of silver 
whic_h has now a.ccumul,ated in the Currency Reserve, but they propose to 
contmue to regulate theJr sales so that they will have the minimum effect 
on the price of silver. 
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(c) Governtl'lent are naturally anxious that the sav ~s of the people of 
India. should not depreciate in va.lue, but, they , ou~t 1f effor:ts on t~elr 
part can influence the value of a commodity whICh IS detemuned mainly, 
by influences working outside ~. If the, o o~rable ,Member has any 
concrete propor-als to make for swtable actlOn whIch ml ~ be taken by 
Government, I shall be glad to listen to his suggestions, f:!ubJect always to 
the obligl\tion of Government t.o consider t,he int.erests of the country as 3 
whole and not only those of holders of a particular class of property. 

PaDdlt Madan KohaD Kalaviya: Will the Honourable Member be 
pleased to state what is the amount of silver that has been sold hy Gov: .. 
ernment during the last two years? 

The HODourable Slr George Schuster: 1 have from time to time given 
'informution to this House about the sales of Government silver. I am 
llfrllid I should. require notice of this question as I have not got the figures 
with me, 

P&Ddlt KadaD lIIoh&D Kalaviya: Can the Honourable Member give me 
rough figures? I do not want any exact figures. 

The Bonourable Sir George Schuster: I am afraid I cannot give any 
figures off-hand. I shall be pleased to look into the mutter, but in giving 
that nssurnnce I wish to make t.his point clear,-a point which I have 
made dear on man" other occasions in this Houllle,-that it is not in the 
interest of the public that Governm(mt should give up-to-date information 
of their operations. I will endeavour to give the Honourable Member t,he 
funest information that I can, consist,ently with the public interest. 

Pandlt Madan Kohan Kalavi,.a: Will the Honourable Member be 
pleased to give a rough idea of the amount of silver which has been sold? 
r do not want any detailed information. 
The Hoaourable Sir Geor,e Schua\er: I have already said that I am 

not going to give the Honourable Member any figures until I look up my 
own record. I will look up the records, and if the Honourable Member 
l k~ to ask another short notice question, I will give him information on 
the subject. I can however tell him this, that the total stocks of silver 
held by the Government now stnnd Itt 108 crores, and a year ngo they 
stood at under 100 crores, so that, in spite of Government sales, the stocks 
of silver are still increasing. 

PaDdtt Madan Kohan Kalavtya: lEI that due t.o purchases made by 
Government during the interval or to any other causr? If Government 
have been selling silver, how is it that the stock has increased? Is it due 
to purchases made by Government, or is there any other contributory 
cause? . 

ft. icmourable Sir Georg. SchUlter: The stock has increased owing to 
the very large return of sil'Ver rupees from circulation, 

P&Ddtt .adan Kahan Jh.l&viya: Will the Honourable Member state 
whether silver haR not been sold by Government largely to maintain the 
e c a. ~e. at h. 6d, 

The BODOvable Sir Geor,e Schuster: That, Sir, hu not bl¥'n the 
primary objeot. The reason for selling silver i, that it is & very un· 
economical way in which to hold the currency reserves of Government. 
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'E'ilver eama no interest; ~ it is sold and converted into sterling securities, 
they earn interest and tha.t is to the advantage of the public. 

Pud!' Ihcl&a MoJI.aD KalaYlJa: Government being aware of the large 
hoards of silver with the people, and also of the fact that China and other 
'tlountries have been selling silver, do they not realise that they were con-
tributing largely to the drop in the price of silver by selling their own 
silver at this juncture? 

The Honourable Sir GlOrle Schuster: I have alrepdy stated in answer 
to my Honourable friend Sir Purshotamdas Thakurdas that Government 
sales of silver will be regula.ted so UR to have the minimum effect. on the 
price of silver. 

Pandlt :Madan Kohan Kalaviya: In view of the enormous loss indicted 
by the fa'lI in the price of silver upon the mass of the people, who hold 
their savings in silver, do not Government think t.hat it is their duty to 
stop the f;lI.le of silver altogether at this juneture:' . 

The Be-namable Sir Geor,e Schuster: 1 1W1 afraid 1 could not go so 
far as to flay that. It is 0. question of weighing the Rdvantages on one 
side aguim;t t,he disadvantages on the other. As I have alrelldy i\tated, 
it is a very uneconomic way in which to hold th1? eurrency rell'erves, t.o 
lOck them up in stocks of silver which ea.rn no interest. On the other 
hand I flllly realise the ('Hect of a fnll in the price of Rilver on this country 
I\nd on the large mBsaeR of people "in the country. Bllt, as 1 have ex-
plained in my original anRwer, it, iR not primarily the netion of the Gov-
ernment of India. which has brought nbout thi!! fall. Wf.' nre witnessing now 
f\ world movement AS regards silver. Silver is nn IIrt.icle which is produced 
on II. very large scale aR B by-product in the production of ot,her metals. 
Therefore. contrnry to the e: per e c ~ of what happens in connection with 
other metnlf.l, the totAl amount of production does not necessarily go down 
with the fall in prices. At the same time the Uf'e of silver m. n medium 
of eurrenrv is steadily decreasing. AR I have already explainerl, ChiDI\ 
nnd Indo-ChinA. have sold very lArge quantities of silver in t,he past ~ ear. 

At the S8me time practically everv c ~lDtry is reduring the pcr(lent,Hge of 
fineness of it,s silver currency. The British Government. fnr example, 
"inre 1920 has silver coinage' of 50 per cent. finp.nf'R!'I inFttelld of 928Ft 
previoul"lv. That means that the current ilemund for !lilver for currency 
is very ~l  less than it was, and fit t ~ some timp. large RtockR of Rilver 
11aVp. been l'eleARe(l. It. iFl thuR rNlllv II rombination of action in Q great, 
numher d rountrie!l in the world that: hns brought about the prC'Bent, sitult-
tion in the ~ lvp.r mnrket. The Art,ion of the GOVfmlment of India is only 
one small contributory cause to this general result. 

Pandit JIadaD JIohaD Kalavtya: I am F\urpriRed that the Honourable 
Member Flhould say it is a small contributory (lRUse. May I ask the 
Honourable Member again to consider whether, in view.of the knowledge 
that the Govprnment possessed of the decreasing URe of silver in other 
countries, it was not the duty of the Government of India to stay their 
handFl Rnd not sell their own Flilver nndtbereby Add to the CRUfles which 
were bringing about its depreciation? 

Mr. A'lthllr Moore: May we not assume that the Government .• 'f •• 

Pandlt Kadan Kohan KalaYl,.! Mny I have Rn BDBwer to my question 
"before the Honourable Member puts his question? ' 
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ft. IEoDo1arabl. Sir GlOr" SchUlter: My answer to the lionourabJe 
.Member's question is this. After weighing up all considerations on both 
sides, the Government of India. decided, in accordance really with the re-
commendations of the last noyal Commission on Currency, that it was 
in the public interest that silver holdings should be reduced. That decision 
was taken having regard to the public interests 8S a whole. 
Pandlt lIadan lIohan lI&lavira: My point, 'Elr, is this. .  .  .  .  . 
1Ir. President: Mr. Arthur Moore. 
IIr. Arthur lloore: May we ~ssume that the Government will refrain, 

in its own interests, from excessive sales at Q moment when prices are 
disadvantageoup. ~  

The Honou!'able Sir George SchUlter: The question whether the price 
is dil!!oovllnt,ageous or not depends on a long view of the market prospects. 
It i8 quite possible that silver may have stabilised itself now at a new 
level. All that mll.·Y prove to be the case I certainly could not go so far 8S 
to say that the Government would refrain from seIling silver at about the 
present level. On the other hand, taking a shorter view, it is obviously 
undesirable to put, out large stocks for sale on the market at a time of 
violently fluctuating prices, when the market is exceptionally weak and 
disturbed. Those nre the considerations which will be weighed by the 
Government in determining their policy as regards the sale of silver. 

Sir Purshotamdas Thakurdas: Of the three countries which have been 
selling silver, is it a fact that India has sold the largest quantity? 

The Honourable Sir George SchUlter: I am afraid that is fl question 
which I cannot answer without notice. 

Sir PlU'lhotamd.aa Thakurdaa: Of the three countries which have been 
selling silver, is it a fact that the other two countries have been selling 
silver in order that they may get on to a gold standard? 

'rile Honourable Sir George SchUlter: ThHt again is a question which ;l 
cannot answer without notice. 
Sir Purshotamdaa Thakurdas: Ie; it a fact that the last Boynl Commis-

sion on Currency said that" if silover was sold, it should bo replaced by' 
goM Rssets? 
The HOnourable Sir George SchUlter: As fur as I recollect, the Currency 

Commission did not, actually go so far as to sny that. They skete.hed out 
B programme for gradual reduction of the silver holdings, and they also 
",ketched out a. programme for gradual increase in the holdings Of gold and 
gGld securities. I infonned the Honourable Member some time ago, in 
answer to a. question, of the extent ·to which holdings in gold and gold 
securities had increased since the date of the Currency Commission's Re-
port, and I think I was able to show that, in all the circumstances, the 
rate of increase had nQt been entirely unsa,'tisfactory. But, when the 
'Currency Commission reported, the stocks of silver held were something 
Jike80 m'ores, and I do not think that there is anything in the Report of 
the Currency CommiRRion to fmggest that they ever contemplated t.hat ~e 
holding of silver would increase in the way in which it has increased urll~.  
the last three yearR. As far /if:' I know, the Government have followed In 
spirit the recommendations of the Currency Commission because the pro-
ceeds of sale of silver have always been invested in sterling securities. 
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. 8ir P8l'Ihotamdaa ftulIrdu: May 1 inquire whether the sale of sUver, 
in the way that the Government have done it, was ever indicated by tl;le 
·last Royal Commission? 

'1'lM HODourable SJr Georgi Schlllter: The Royal Commission certainly 
did not lay down any instructions as to the machinery which 'the Govern-
ment should employ in the disposal of its silver. At, the SRme time I 
('annat help thinking that they would have approved of the methods "'hich 
have been employed by the Government. 

Sir Purshotamdaa Thakurdaa: The HOll-ourable Member (lsked if I have 
any concrete suggestion to make. May I inquire whether, in the opinion 
of the Ronourublt) the Finnnce Member, it is any use inquiring of t.hemnin 
producers of silver, to the ultimate purpose of settling, as far 8S feasible, 
t.he course of prices,-t,he Government of India, in the metintime, refrnining 
from rlumping more silver on to the silver market of the world? 

The Honourable Sir George Soh,uRar: I think the Honourable Member 
is suggesting e. combine and a restrict, ion of product.ion on the lines that 
we have seen in the case of combines made a1': regnrds rubber and ot t~r 

commodities. It is possible thAt such a. combine might be brought about. 
But, I do not think thnt this Government coulrl pla~  11 very large pa.rt in 
settling t,ho polby of a combine of that kind. There are n]so, for reasons 
which I hM'e indicated, especially the fact that silver is produced very largely 
as a by·product in the production of other metals, special diffICulties in 
the Cf\!';e of silv .. ·r. If I wpre t,o expre!'ls n provisional opinion on a matter 
which I hf\ve not yet had time to consider at length, I should say myself 
that the chances of bringing about a combine 8re not very favourable. 

Sir Parshotamdu Thakurdas: Irrespective of 0. combine ultimately re-
sulting from it or not, do Government think thnt it will be useful to collect 
information and find out what the principal producers of silver t,hink, 
because the prices fit present ava.ilable to t,hem cannot be remunerative? 
Do Government think that, it. will be useful to move in that direction at 
all? 

'lbe Honourable Sir George Schuter: As I have already indicated in 
my previous answer, I do not think that the GOVernment of India are 
in a particularly strong position to take up this matter. The Government 
of India. are possessors of a large surplus of existing stocks of silver. It 
is hardly likely that producers of silver o~l  consent to limit their pro-
Guction in order to suit the convenience of the Government of India and 
to enable it to unload its existing stocks on the market. 

Sir Punhotamdaa Thakurdu: As trustees for the masses of India, 
which the Govetnment of India claim to be, do they, not think that this 
rtlatter is so serious that they may at once make inquiries? 

ft. BODODrab1e Sir Cleor.e 8cl1l11ter: I should be very pleaflcd to make 
inquiriel! and to include that A.mang the suggestions which the HQnourable 
Member hall put or may put to me on this subject. 

Xl. Vl4"a 8apr PandJ'a: I hope t.he Government do not ~ templ te 

the appointment of a Royal Commilsion. 

Xl, I'tllld.': Order,  order. 
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Pand!t Xaclan Kohan ala~ a: Will the HonoUrable Memher tell us 
if he is awa.re that there is a ~ esprea  feeling among the people of this 
cOU\D.try that the Government, having contributed to this unprecedented 
drop in the price of silver, have in effect actually robbed the people of n 
large pa.rt of their hard·earned savings? Is that not the real feeling that 
exists among the people? 

The Honourable Sir George Schuster: I am certainly not aware of the 
existence of any such feeling, nor do I understand expressions such as 
robbery in connection with a matter of this kind. Whaiever proceeds the 
Government renlise from sllle of silver go into the public purse: there. is 
no question of any private interest operating here in opposition to the 
interests of the people of the country. It is quite po·ssible that the GeN. 
emment mny be mil;tA.ken in their policy; every man, every human being 
ill liable to make mist,akes. but I. speaking with the greatest feeling of 
assurance, would give tho Honourable Member this expression of orpinion, 
that in their polic.\' hitherto. tl ~ Government of India, in selling silver, 
have acted in t,he best interests of the public of India. 

Pandit Madan Mohan Malaviya: There may bc a robber~  in effec·t by 
a Government 8S by an individual. 

Kr. President: Order, order. There have been a sufficient number of 
supplementary questions.' We have taken up twenty-five minutes for sup· 
plementary questions on this one subject. 

Pandlt Kad"a.n Kohan Malav!,.a: With your permission, Sir, I shall put 
only one further question. In view of the importance of the question, will 
the Govcrnment. convene a ClOnference of a few Members of this House to 
discuss the whole question of the sale of silver? 

The Honourable Sir Georgi Schuster: I 8hall be very glad to discuss the 
matter privately with the Honourable the Leader of the Opposition and my 
Honourable friend Sir Purshotamdas Thakurdas, who is responsible for 
this long discourse on silver to·day. I am not prepared to go further thu.n 
thAt. I should be very pleased to discuss the matter with these two 
Honourable Members. 

TELEGRAM FROM HIS EXCET.J.ENOY THE VICEROY BE POt.1CE AURANon-
HENTii IN ~  GALI.IrRIES OF THE AsnalBLT CSAHB!UI. 

, 

Pandlt Kadan Mohan lI&1av1ya: (a) Is it a fact that His Excellency the 
Viceroy had telegra.phed to the Honourable the Home Member to request 
President Pa.tel to postpone making any sta.tement on the question relu.t· 
iQg to police arrangements in the Visitors' Galleries of the Assembly till 
Bis Exoellency's return to Delhi? 

(b) If the answer to .part (a) is in the affirmative, is it a fact that this 
message was not communicated to President Patel? If not, why not? 

The BODovable Sir Jamea Orerar: I wiU, with your permission, an8\ver 
both !parts of the question together. 

I have His Excellency's penniAsion to stBte to the House that on the 
eTening of 19th Ja.nuary I received Q confidentiBI telegram from His Excel-
lency, in the course of which he suggested that if the HonourBbie tbe Presi. 
dent intended to malee a. statement on the subject, I should approach him 
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in order to suggest his postponement of any statement pending an oppor-
tunity for further disculsion after His Exoellenoy had returned. I had Df) 
reason to suppose that the President intended to make a statement wbeu: 
the House Ulet 88 he hod given me no int.imation to that effect; but on 
receipt of His Exeelleno)"s telegram lat· once telephoned. to the Preaident's 
bouse intimating that I had a very urgent matter which I wished to discuas 
with him personally. I WQS informed ~, 8t hewae unable to receive me 
and I accordingly wrote to him immediately repeating my r~ ue8t that I 
might see him nt, Bny time conveniE'nt to him before the House met. To 
that communi.cation I received no reply. 

Pandlt Jladan Jlohan Jlalavlya: In view of the ur e c~ of the matttlr, 
could not the Honourable the Home Member go down to the house of the 
President to meet him? 

The HODourable Sir Jamel Orerar: J should have been pl ~p re  to do so 
if the suggestion hAd been mRde to me. 

Pan4it Madan Mohan Malavlya: Was there a definite indication that 
the President would not meet t.he Honolirable Member, or was it a matter 
of the Honourable Member not being able to get the President on the 
telephono? 

The Honourable Sir James Orerar: The answer I received apparently 
from a domestic in the President's houso '\Vus, firstly, that the President 
WBS having his dinner, and later, when I emphasised the urgency of the 
ma.tter, I was informed thnt the PreRident was in fact ill nnd in bed. I 
could hardly expect to oonvey verbally any further intimation to him in 
such circumstances. 

Pandit Jladan Mohan Malaviya: The Honourable the Home Member's 
statement shows that. on the first occasion a domestic RPrvant answered, 
but on the second occAsion he was informed that the President was ill and 
in bed. Were not those cir('umRtnncel-1 sutncient to enRble him to under-
stand thAt the messnge had not heen communicated to tlw President? In 
view of the fact thRt His Excellency the Viceroy had tclegmphed to the 
Honourable Member to communicate his message to the President, did he 
not think it his duty to attempt, .even on the morning of the following day, 
to see the President? 

The Honourable SIr .James Orerar: After I hea.rd that the President was 
in bed and recognising the urgency Bnd importance of the matter, I imme-
{liately ,vrote to him a letter the purport of whlch is in. possession of the 
House. To that lelter, as I have already stated, I recelVed no reply, and 
I think I was entitled to assume that, if the Honourable the President 
desired to Bee me, he would, having regard to the urgency of the matter 
which I had intimated, baveso infOrmed me. 

P&D4t, JIa4aD Mohan JIalavlya: In View of the fact that the Honoura.ble 
the President WII.S ill, could not the Honourable the Home Member under· 
stand that it might be due to his illness that he got no reply, and when 
the President csme to the Assembly the next morning, did the Honourable 
the Home Member try to see the President in the President's room before 
'coming to the Rouse? 
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The BODOUl'able 8Jr lam.. 0rerIr: I should have beeD perfectly pre-
pared to respond to any request made by the Honourable the President in 
accordance with the terms of my Jetter. 

Mr. X, ... 11DDab: In tbe letter to which the Honourable the Leader 
of the House refers, will he point out any word or words to indicate that 
be had received an important message from His Excellency the Viceroy 
and wllntedto communicate tbat message to the President? 

The Honourable Sir lamel Orerar: I int1rbated that I had a very 
important and urgent matter to ~cuss with the President, and I think I 
was entitled to Ilssume that it WEI!; hardly possible that, to such a request 
mnde by the Lender of the House to the President, he should receive no 
reply, 

Mr. M. A. Jinnah: l\fn,v I know why, when the Honourable the Home 
Member found that he hlld not received 9. reply to his letter, he did not 
send II. c1elllioofficinl letter conveying His Excellency's message to the 
President? 

The Honourable Sir Jame. Orerar: I had already intimated t.hat it was 
a very urgent. Rnel important matter on which I desired an int.erview. I con· 
sidered thnt the communicntion which I desired t.o make to the President 
would most properly be made in an interview rather than in correspondence. 

Mr. M. A. Jfnnah: May I know why the Honourable the Home Mem-
ber did not communicnte the message to the President when he found that 
the Pr('sident was not able to sec him? \ 

The Honourable Sir Jamel Orerar: I desired to make illY (!ommunica;-
tion in the most /Satisfactory wn,v, which was by personal discussion. and 
as I have alreufly Rtoh,d. I coulcl not havE' expected t,hat the President 
would not he able t.o give the interview, Hllving-nsked for an interview, 
I had nO,reason to nnticipate thnt my request would not he complied with., 

Xr. K. S. Aney: Docs the Honourable Member mean to say that t ~ 

Honoul'UbJe the Home ,Member would have "een the President only if the 
Pres;idcut would send fol' him, otherwise not? III that the position? 

The Honourable Sir James rerar~ No, Sir, that was not my view of 
the pOllition, 

Pandit Kadan Kohan JI&laviya: Can the Honourable the Home Mem-
ber explain how, because he Rent a. letter to President Patel and did nof;' 

receive a reply, he was justified in withholding the message from His 
Excellency the Viceroy altogether from the President? 

Xr. X. A • .J1nnah: Ma.y I know why the Honourable the Home Membel;' 
when he found that a. personal interview was not possible, did not com..: 
municate the message from His Excellency the Viceroy to the Honoura.ble 
the President? Did not His Excellency the ViceMY SAY that his message 
should be conveyed to President Fatel? 

The Honourable Sir Jame. Orerar: As I have already stnted, I had no 
reason to anticipate that my request would not be complied with. 
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Oo1cmlll. D. Orawford: May I inquire from you, Sir, whether you got 
0. telephonic message, and why you did not reply to the Honournble the 
Home Member's letter? 

Mr. President: I expect that Honourable Members will uot want me ~o 

give any a.nswer now. I will only say that the facts about the message 
elicited so fal' are in some respects imperfect and in other respects in-
correct. I do not wish to enter into fI, controversy a.t this stage; if and 
when the necessity arises for me to make a. statement, I will do 80. 

The Honourable Sir James Orerar: May I say a word, Sir? It would 
be of great advnntage to me if you could tell me in what respect my answers 
were incorrect. • 

:Mr. President: I received no telephonic communication from t.he Hon-
12 N ournble the Leader of the House. Does the Honourable Mem-

OON. ber want to know anything more? 

The Honourable Sir Jame. Crerar: May I ask you, Sir, to state. ,': r 

Xr. President ~ The Honourable Member cannot cross ~ am e the 
Chair. If and when the occRsion arises, the President will make a state-
ilnent. 

The Honourable Sir lame. Orerar: I do not propose to address anything 
by way of crolo1s-examination to the Chair. I desire merely to point out 
that the ftlt't that I sent a telephonic message to your house and received 
an unswer is perfectly correct. 

:Mr ••• S. Aney: Sir, is there nny indication in the letter which the 
Honourable the Home Member r~ sse  to the Honourable the President 
that he had telephoned to bim OIice or twice and that he did not receive 
'any reply? 

The Honourable Sir lames Orerar: I made no statement to that effect', 
but my letter was very explicit and it. contained a. very urgent request for 
~t  interview. 

:IIr. X. B. Jayakar: Will the Honourable the Home Member state why. 
in the Jetter he addressed to the President, he did not specifically state 
that he WtlS in possession of a very important message from His Excellency 
the Viceroy, and that he ,,"nnted to see the President in tha.t connection? 

The Honourable Sir laJlllll Orerar: I have already answered that 
question. 

Mr. A11b.ur Jrtoore: Mav I ask the Honourable the Home Member to 
state how, in view of the' statement he has made that this was a confi-
dential message from His Excellency, the information came into the 
possession of the Honourable the Leader of the Opposition? 

, ~. JlOD01Irable Sir 1&1D8. Orerar: I have no information to that effect, 
but I shaIi be' very glad to hear it from the Honourable and learned 
'Pandit. 
PaD41\ J[adan KohaD X&1avJ:ya: I received this information from I\. very 

reliable person a.t Allahabad, and I wired my question on that informa-
tion, and I am glad to find that that informatJion has been found to be 
(lorrect. . 
JIr ••• E. AchUya: One Supplementary Question, Sir? 



ltESOL UTION RE REPORT OF THE INDIAN ItOAD DEVELOP. 
MENT COMMITTEE. 

Kr. President: The Houst) will now proceed to discuss the amendment 
of. Mr. Jayaknr'" .... 

. -_._---------------------
• Amendment mO'\'ed by Mr. ll. R. Jayakar on the 26th September, 1929, to t ~ 

following Resolution moved by the HonouraIJle Bir Bhupendra N ath Mitra on that date ~ 

"Thia A8sembly, a.ftel' taking into consideration paragrapb8 70 to 79 of the Report 
of the Indian Road D"'clopment Committee, -recommend. to the Governor General in 
Council that: 

(1) The increase in the import and exciae duties on motor apirit from 4 to 6 
-unnaa per ~l , introduced by the Indian Finance Act fflr the cUl'rent 
. year, shall be maintained for a period of five years in the first instance; 

(2) The proceeds of the additional dut.y during the same period shall be allotted 
aa a bloclc grant for expenditure on road development to be credited 
to a separate road development account, the unexpended balances of which 
shall not laple st the end of the financial year; 

(3) The annaal grant shall be divided liS follows: 

((I) A certain proportioD Ihall be retained by the Government of India a8 • 
\'esel'Ve and such proportion will be 10 per cent. for the two yeai'll ending 
March, 1931, and the position shall be reviewed thereafter and the 
balance, if any, on 31st March, 1931, or any lIubsequent date of re~e , 
which is not required for the purposes approved in paragraph 75 of the 
Report, will be rlistributed among the provinces in the manner indicated 
in cl;iuac (b); 

(6) Out of the lemainder: 
(i) An apport.ionment shall be made among the provinces in the ratio which 

the .:onaumption of petrol in aach province bears to the total consump-
tion in India in the preceding calendar year; 

(ii) The balance, representilltJ the consumption of petrol in minor provinces 
and aqministrations and Indian States, ahall be allotted al a lump lum 
to t.he Government of India. . 

(4) If any part of t.lIe amount apportioned to a province in any financial year 
remains unexpeh.3ed at the end of that year, it aball be carried over for 
expenditure in that province)n the following year. 

(S) Grants shall be made to each province, up to the amount available for it in· 
p.ach yeRr, for e p~ ture on Ichemes approved by thE! Governor General 
in Council with the advice of the Btanding Committee for Roads. AI an 
exception to thi. rule, the amount available for Burma may, for the present. 
be spent on any IICherne of road development that i. approved by the Local 
Government with the cotlCurrence of the local legillatare; bnt if at any 
future time the question of road connection with India becomes a live 
iSSUI', the position shall be reconsidered. 

(6) A Btanding Committee for Roads ahal1 be constituted E!very year Rfter the 
financial yt'ar 1929-30 consillting of one nominated official member of the 
Legislative Assembly, a aecond nominated official member, three members 
I'll'cted hy t.he Council of State from their body, and 8ix members elected 
by the Le.!islative AllllemLly from their hody. The Member of the Governor 
General's Executive Council in charge (If the Department that deals with 
roads shall h .. the Chairman of the Committ .. e; and thl'l mpmhers of the 
Committpe who Bl'e memhp.rs of the Legislative Assembly shall form its 
FinaneI' Suh-Committee whicb will be presided over by 'the Chairman of 
thl' CommitteI' if he is B memher of the Leltislative Assemblv. Rnd nthl'r. 
wiRe hy the official member of the Committee who ill a m~mber of the 
Legislat,ive AlII!embly. 

(7) The functions (If the Standing Committee for R.oad5 ahall be: 
(i) To consider the annual budget and accounts of the separate road develop-

ment account of the Government of India; 
(ii) To considli!l' all proposals submitted by Local Governments to t,he Govern-

ment. of India. for which grants from the road development account are 
requested; provide,) that the function of the Standinll Committee will bEt 
confined to determining whether the scheme is one for which an allot-
ment from the Central Road Development Account should be made. ' 

( 405' ) 
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Mr ••• K. Achar)'a (South Aroot Cllm Chingleput: Non.Muhammadan 
Rural): Will you not allow me to put R question, Sir? 

IIr. B. DIS (Orissn Division: Non-Muhammadan): Last Session, Sir .• 

IIr. Prealdent: Does the Honourable Member \\;sh to say anything on 
the amendment ?The amendment before the House is thnt: 

"lu clause (1), aftel' the words 'during the sarne period' the following be inserted: 
'after deductini such amounts as may I>e I'equired for gl'anta.in-aid to users of 

petrol for aviation purpole. according to rules iuued by Govemment, on a 
scale not exceeding the additional duty on petrol actually consumed tor 
such purposes',.. . 

Does the Honourable Member (turning to Mr. B. Das) wish to sa.y 
.anything on thut amendment? 

1Ir, B. D&8: I would like to discuss the mnin Resolution. That was 
the reason why you adjourned the debate last Session, Sir. 

Mr. PreaJdent: The question is: 

"In elaule (I), after the word. 'during. the lame period' the following be ina.rted : 
'after dedncting Inch amounts lUI may be required for grantl-in-ald to uaers of 

patrol for aviation PUrpOI. according to ruI. illued by Government, on 
a Icale not exceeding the additiotl&l duty on petrol I\ctually conlumod for 
luch pnrpoael'." 

The motion wns adopted. 

Ill. II. :a. Jayakar omba~  City: Non-Muhammadan Urban): I move, 
Sir, that: \ 

"In lIub-claulIe (fl) of clause (8), for the word 'will' wherever it occurs, the word 
'&haU' b. luhlltituted." , 

Mr. Prelld8llt: Which amendment is the Honourable Member referring 
'to? 

lIIr. II. :a. Jayaklr: I am referring to amendment No.2, Sir. 
The JIoIlourable Sir BhupeDdra If.tll .. JIltra (Member for Industries and 

Labour): No. 1 has not been moved yet, Sir. The one which has been 
adopted already is the first of the amendments of which Mr. Jayaknr gave 
notice at -Simla, Bnd 88 that was before the HOUf4e it was not necessary' 
for him to give sny furt.her notice of that amendment. 

Mr. II. :a, Jayakar: I wish to move the amendment which is now 
No. 2 on the Agenda. 

(iii) To adville the Government of India generally on all questions relating to 
roads and traffic on l'oada and, in particular, on : 

(a) any action to be taken hy the Government of India on the proceedings of 
periodical &ad Conferences; 

(11) central research in all matters connected with roads, road construction and 
maintenance; 

(e) lltatiatics and intelligence, the preparation and publication of maps, IIoIId 
the collection ·.I1Dd dissemination of information relatiDIJ to road develop-
mel'lt, administration and finaoce in India-and ill otber countries. 

All propoaalll for expenditure from the annual ,grant or itl accumulated balance, shaU 
be lubmitted for approval to the Finance Sub·Committee." 
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,Xl. President: The amendment thnt I pur to vote WBS the ftrst. 

The Honourable Sir Bhupendra Hath Kitra: That was the first of which 
notice wns given at, the Simla Session ond about which no further notice 
was required. 

Xr. President: That Will; ('urried. 

Mr. B. Das: Mlly I again 'point out, Sir .... 

JIr. President: I cannot allow ,any general discussion now. 

Xr. JI. R. Jayakar: Sir, I move that: 

"In sub-clause (a) of clouse (31, for the word 'will', whel'ever it occur., the worci 
-shall' be substituted." 

It is merely a verbal amendment. Sir. 

Mr. Pruldent: I do not exactly understand the position. 

The Honourable Sir Bhupendra Hath ]I[1tra: May I explain the position, 
Sir? At the Simla Session, my friend Mr. Jayakar gave notice of certain 
amendments. The first of those amendments Was this: 

"In claUie (2), after the worda 'during the same period' the following be iUlIl!rt,ed : 
'aftel' deducting such amounts as may be required for grants-in-aid to uaers of 

petrol for aViation purposes according to rules issued by Government, on a 
ecale not exceeding the additional duty ou petrol actually consumed for 
such purposell'." 

JIr. Pruldent: I have put that amendment to the vote Bnd it ha.s been 
carried. It is for Mr. J ayakar now to move the second amendment wliich, 
I understand, be has moved. 

Mr. II. 2. Ja)'akar: I have already moved that amendment, Sir. 

The JIoDourable Sir Bhupendra Hath Kitra: I am very sorry, Sir.· We 
are apparently working on different papers, 

1Ir. President: The amendment which now stands as Amendment No. 
1 in the Ilame of Mr. Jayakar has been put and carried by the House. 
Now the Honourable Mr. jayakar has moved his Amendment No.2 on the 
paper. Does the Honourable 11ember in charge wish to say anything? 

The Honourable Sir Bhupendra Hath Kitra: No, Sir; I accept the 
amendment. 

Mr. President: The question is:1 

"In lub-clRuse (n) of clause (3), for the word 'will'. wherever it occurs, the ,vord 
'&hall' be substituted." 

The motion was adopted. 

Mr. II. 2. Ja)'uar: Sir, I move that:' 

"In sub-clausa (a) of clause (3), for the words amo~  the. provinces in the manner 
indicated in clause (bl' the words 'among the Governora provlncell ond the Government 
of India in the manner provided for the remainder in sub-clause (b)' be substituted, ". 

This is n. mere verbal amendment, Sir. 
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~ ~Dourabl. Btr Bhupendra Bath Kttra: I accept the amendm<:nt. 
Sir. 

The motion was adopted. 

111'. K. :a . .rayakar: Sir, I move t,bnt: 
"In sub-cIauBe (b) (i) of clause (3), for the word 'provinces' the worda 'Governors' 

provineea' be lubltituted, and for the worda 'each province' the word. 'each aucb IlrOo 
vince' be subltituted_" 

fte ,Honourable Sl1' BhupeDdra Bath Kltra: I accept the ame m~ t, 

Sir. 

The motion was adopted. 

111'. K. :a, .rayakar: I move, Sir, that: 
"In sub-clause (b) (ii) of clallltl (3), for the words 'minor provine .. and admini.tra-

tiona', the worda 'provinces other than Governors' province, administered areal' be 
substituted. " 

fte HODourable Sl1' BhupeDdra Bath Kltra : I accept the amendment. 
Sir. 

The m?tion wits adopted. 

Mr. II, :a . .rayakar: I move, Sir, that: 
"In clau8. (4), for the word. 'a province', the words 'a Governor'a province' be 

lIubetituted." 

fte HODourable Sl1' BhupeDdra Bath Kltra: I ncceptthe amendment, 
Sir. 

The motion was adopted. 

111'. B. Du: Sir, I beg to move that:' 

"In clauae (5), for the worda 'Grants shall be made to each province up to the 
amount available for it in each year, for expenditure on IIchema. approved by ihe 
Governor General in Council with the advice of the Standing Committee for Roads' the 
following be lubstituted : 

'Grants shall be made to each province to the full extent of the amount available 
for it in each year for expenditure on new rond works, road reconstruc-
tion or substantial road improvements and their maintenance. Such ex-
pcnditure 8hl1.11 be at t.he discretion of the rJocnt Government; bllt ~uc  

schemes Khall be sllbmitted to the Government of India for information, 
who will be entitled to 'ell that the provincial .hal·e of the two anna petrol 
t.ax ja not diverted to other purpOlles. The control of the Government of 
India shall he limited to works which tbey assist by contributions from 
their reser¥8 or 'It.herwise, but 811 regards otht!r proposals 81lbmitled by 
Local Government,1I" for infonnation, the control of the Government of India 
silall be confined to (lonaidl'rinp: whether the Bcheme is onc for which ex-
penditure out of the provincial ahare of t.he Road Fund .bould be in-
curred'." . 

Sir, I hope, 8s the Honourable Member bas accepted tlie amendments 
whioh my Honourable friend Mr. Joyakar moved, he will also acoept the 

" 
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amend,ments whicll I have tabled. Last Simla Session the' :Honourable 
Member gave us to understand that this was not a controversial SUbjOOt4 
but he knew full welJ that the motion which he brought before tllO House, 
was not acceptable to any of the Provinoial Governments and" 0.] so to: 
some of the Members representing different provinces in this 'House. 
8i.r, once again I find that the Honourable Member for Industries and 
Labour is fathering a proposition which is not a creation of his Depnrt-
ment. IJast year, at this time, he brought forwflrd tht1 Cinemntogrnph' 
Report, which was originally brought forward by the Home Depllrtmcnt, 
and the Honourable Member gavo 0. decent burial to it. This year he 
is going to wet-nurse 8 scheme which was fathered in 'the Council of 
Mtate by the Honourable Sir Charles Innes, the former Member fl)f 

Commerce. I cannot understand Why the Honourable Member is taking 
lip the discarded and unwanted children of tlie other Departments. It is 
probably boca use it is thought that, being an Indian, we will not be 
suspicious of him and will allow llis motions to be passed without much,' 
criticism. If that be the idea of the Government Members. then I am, 
sorry they have Ilot understood us. They must understand that sarno 
of us nre fully suspicious of !.his Committee's Report, although we on 
this s l~ of the House know that our late lamented revered loader ~ 

Lajpat Uai anel our Deputy Leader, Mr. Jaynkar, gave full co s orl ~ 

tion to the subject. Some of us are still suspicious thltt the Oovern-
ment of Iodia are trying, through the back door, to have control ovel' 
the Pro'vincial GO\'crnments and are going to strike nt the very b/lAilil 
(li(m>\finc,n1 autonomy. When thls proposit&>n ~s lathered in bite 
other House, some of us thought and 'rightly too,thRt this WRs a military 
proposition and that Government were going to centralise tho roaos of 
Indin, so that the Military Departmrnt might, get control of tlulnl 'nt· f& 
period of stress. My Honourable friend, Bir Bhupendra Nath Mit,ra, 
happens to bt' also in charge of. the Irrigation Department. If be had 
read the economic history 01 India, hewollid know that between 1860 
/lnd 1870, there was a propos"l from a great well·Wisher-Q great ac1rriiriilt. 
trator-Sir Artbur Cbtton, for having navigable channr)s nnel irrigation 
~ a els 011 over tndin.'rhe Government of India never gave efiElCt t'(l 
that ,benefioial 'proposal, Instead the ,Honourable Member wants to bring 
furward a proposition for centralising tho roads and controlling the roac11J 
in different. pro\'inces,t,hereby trying to control bhe action of the Ministcrs 
and the Legislative Councils, who are at present autonomous bodieB, and 
who. in the chll:nged oircumstances that will be l~ely to come Itboutin 
1\ yenr or two, may be completelv autonomous. Now, my friend wants 
to . put the Minillters under the control of half a dozen Members of this 
House Rnd the other House. where tho provinces are not' :goingto he 
at allrepresentoo, nor even Members of each proVince that Ilro in t;hia 
House are going to be represented. Our basio 8uspioion is that thi. is 
II milibnry proposition, and the Government want to CQptrol the rolldR 
in time of Wtlr :'>1'" in time of revolution. ' ' 

My friend Sir Bhupendrn Nath Mitr" told UB Jast yeQr thRt, while 
discllssing the Report of the Indian Cinemat.ograph Committee, T'WIIII 
Os if addressing my oonstituency, Rnd thRt I wos in 0. dl't'am. r ARl 
addressing the Mt'mhers on the 60vernmfmt Ride. It is our' misfortune 
to find tbat A certain idea gets hat,ched by the European ChRmb",l'9 of 
Commerce and Government give their blesBing to it in privRte and public 
~l  ~ltc tt s brought before the! ou~. III (ibis t)J.e, the idea is clear 

D: 
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tbat Government want to take over all thc ter~pr c tll ronds nt a 
time of wa.r or revolution, so that machine guns, tanks and so on may 
go on from I.ahore to Calcutta and Cuttl1ck. I am not going. to quarrel 
with my Leodt;r and Dep~ty Leuder, who were parties to this Report, 
Of oourse, leaders are. above those monn suspicions which book benchers 
often feel, and whioh they must vent,ilo,te on the floor of this House. 
The leaders. never. thought that Government would bring forward a pro-
position bthered by the Commerce Depart.ment thl1t is relllly military 
policy and ought" to have been brought before tho House by Mr. Maokworth 
Young or the Commu.ndel'-in-Chief. Now, if my Honourable friend had 
read the neport thoroughly, he would not have brought forward t,his 
Resolution. whereby tho roods in the provinces would be controlled by 
the (lovernment of India. He J{D(lW that every provincial Govcrnmenf. 
was opposed to it. Nor is his Resolution complete. He ought to hl1ve 
brou~ t in one OJ' two morc points that the C(.mmittce recomm03nded. 
The Commitf;ee recommended that the Military Depart,ment should spend 
money in tho construction of bridges nnd roads because it is thoy who 
cause most of t,he dmnage to the roads and Ildd heavy weights to bridges. 
He ought to have brought out another clause for the development! of 
provinoial roads through the IIossistanee of Rniiways: This is not the 
~ ork of hi8 own Department. It has beon thrust on him by the pre-
deoossor of the Hono.urable Sir George Rainy, Sir Charles Innes, and 
my friend is wet-nursing it. . 
Sir, this idea of the distribution to provinces on the petrol consumption 

basis is a wrong principle. The Committee appointed a. sub-committee, 
which was presided over by the Honourable Sir Arthur Froom. Mr. 
Mahmood SuhrawRJ.":dy of the other House was Q nl'ember of it, and 
tt.eonly Member .of tb~s House, who was n memher, was Kumul' Gangn-
und Sinha., and I do not think J{umar Oangllnand Sinhu in any way 
could have influenced the Honourable Sir Arthur Froom and Mr. Suhra-
w8l'dy. Yet they recommended \Ulanimously that the distribution of the 
money oollected should bo done on quite a different basis . 

. '!"he Honourable Sir Bhupendra l..ath MItra: IN the Honourable 
Member in order il;l referring to that in connection with the particular 
amendment he has moved? If he did· not accept the particular form of 
distribution which is provided for iQ tilis Itcsolution, it would have been 
open to him to move an amendment to tholi Jlarticular part of tho 
Resolution . 

. IIr. B. Uu: The Honourable Memher did not br ~ forward the pro-
pOsition before the House in such a way nsto allow a full  discussion. 
In fact, we never hod a discul'lsion on the subject. 

IIr. Prelidenlo: The Honourable Member oll~ t to r('slrict himself 
to the amendment. 

Mr. B. UU: I will do 110. Sir, provineial nut,nnomy mlly be a farce. 
We, on this side of thc House think 80, and probably Honourable MemberB 
on the other side think tlie sume. When the Honourable M.cmberhimself 
retires, and if by any c cl~ he becomes a member of the ]01.'81· IJegis-
lative Cou.ncil and accidentally also becom~ 8 a Minister, he himself will 
be thc ~t man to oppose the very ResolutiQu be has .move~ 0,," ~be ~r 
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of this House. He will not like to' SeE! theCenliral Government have 
flny control over Ministers and" dic,tate terms to them. Sir, this is ,n very 
important Resolution. 'rhe 'lIOuoUl'able )It'mber may tbin:ktittit he ba'l 
more heads on his side thun W£I hllve 'on' ours; but he must be' reasonable 
and take a broad llint from 1ihe Honourable Sir GeorgeSoLuster, who 
always li.lres to discllss subjects On their merits. I want, therefore, tho 
HonourobleMember to discuss this question on its mer ts~ I know the 
,Honourable  Member does not dabble in politios beoause that is not his 
subject, but he may' have to dabble in politieaa.fter six lDonths or 8 Yf'af 
,and fucehis brother .. ill the country. Will his countrymen tol~rate the 
idea thot he mould give two lokhs of tupees to 8 province without the 
Minister hnving Bny ""ontrol over it? Can we tolerate the idea. that the 
policy with regard to the construotion of ronds in the provinces should 
be cli.ctatedby the Military Department, so that their tanks and motor 
cars ma.y reaoh a ptlrticuliw.' place? I cannot support that policy, and 
'f do hope that my Honourable friend will discuss the point I have raised 
on its merits and not be guided by the 'mere Dumber of his supporters. 

,The Honourable Sla' Bhupendr&Bath. Kitra,: fiir,.I submit, that my 
Honouruble friend,. Mr. B. Das, following hill uiQnl custom, has been 
wasting tho time of the House by placing before thom not facts but nctions. 
He begun by saying that I was fathering something which bad b~e  fOl'ClE\d 

on me by the Commerce Department, over which IllY Honourable colleague 
to mv right presides, and by the other House. Now, Sir, any Member 
of th1s House, who has been k~  enough to read the Report of the Indian 
l{oad Development Comlrnittee, 1927.28, will have seen t,hat the Resolu-
tion paseed in the other House was to t,he following effect: 

"This Council recolIlIMbds to the Governor General In Council to appoint a Com. 
mittee, inoluding'Mambera of both HODIItIS of the C8IItral Legislature, to examine the 
deairability of evlllop l~ the road system, of India the meaDI b>, which sll,llh de.elop. 
ment could be moat. IUltably financed, and to consider the formation of a Central &ad 
Board tor the purpOlle' of a v ll ~ in regard to, Mldco-ol'dlnating the policy in respect. 
of, road developll1ent in India." . 

'I'hut is the text of t.he Resolution passed by the Council e)f t, lte~ 

Mr. B. Daa: Is not that a. Commerce Department RcsoJution? 

The Honowable Sir Bhupendra ,Ifatll Klwa.: I lim not cOllcerried with 
the fact whether it was " Commerce Department Rcsolutiotl 01' not. "rhe 
,:Resolution was unanimously adopted ,by the Counoil of 'State. In pur-
suance ot that Resolution, a. Cdrnmittee w.as appointed whiClh WlI8 presided 
over, by my Honourable friend, Mr. J Ilyakar. t;he Deputy Leader of t ~ 
Nationuiist Party, and which included amofl,g its members the late l~a a 
Lajp&t Rai, the Leader of that party. It included also other Members of 
this House. 'fhat Committee subQlitted a unanimouf:I report.. and it fell 
on mc, as Ma'rober in charge of the Department which doals with roads, 
to deal with tha.t portic\.Illlr Report. 'My Honouruble friend, Mr. Das, has 
said that in the last Session of this Assenlbly J refrained from bringing 
. to its notioe ~ ot, in certain lnl\ttl;l,rs embodied in this Utlsolution there 
'was a difference of opinion between the Members of this House a:nd the 
M.iJJisters in the provinces. I made that point perfectly olear, and if my, 
Ho.nourulile friend at sny time had oared to read pages 16S'1·1688 of the 
Legislative Assembly Doba-tea for the ~t  September, 1929, he would, 
have o~~ ~ ~ta~~~ c~e lr.ly t tlrc~ 
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lIr. B. Du: I read tha.t debate last year. 

ft. BOJlQuabl.· Sir Bb.a.peDdra. _ .. til IOka:.I am vary sorry then that, 
. even aft!3r readilJ.g ~, he has fimed to realise its contents I 

My Honoul'ablefriend refeft'tod £hereafter to the Cinematogra.ph 00m. 
mittee. Now, this again waa a COJDnlittee which inoluded Membel"!J of 
thig House and of which another distinguished member of the Nationalist 
Pa.rty, my Honoumble friend, Mr. Neogy, was a member. It may be 
·,that the vi&ws of my Honourable friend, Mr. Neogy, in 'matters relating 
to provincial autonomy are not the same as thOlie of my Honourable 
. friend, Mr. Das. Anyhow, in that particular case, no taXation had been 
uNied. with the vote of this HOUBe, and therefore it might not have been 
; difticultfor me not to take any specifio action on that Committee's Uepoi't. 
· In t.hi$ particular case, taxatIon . .has uJready been imposecl with referenoo 
! to a fundamental reoommendation of the Indian Bo&dDevelopment Com· 
j mittee, and therefore it was incumbent on me to take action on . certain 
o~ er: recommendations of that Committee which clealtwith the OlAnDer 
in which the money 80 rqised was, to be ",pent. My Honourable friend" 
': I think, laid great stress on his idoos of provincial autonomy. '1 ha.ve, 
l'however, B 'l'ecollection of having received notice of a Resolution in which 
~  Honourable friend advocated the establishment of an All·India Service 
; of Waterway or Drainage Engineers. It bas always puzzled· me as to how 
· that proposition, which he wants to father, coinoides with the ideas of 
'.: provincial autonomy which he, on the present occasion, has paraded on 
~t e floor of this House. 

Sir, my 'difficulty is that my Honourable friend does not really under. 
stand tho proposition with which he is dealing. Ho said that this was an 
· attempt on the part of the Central Government, assisted by the Deputy 
· Lender of his party ,who, appo.rently, has on this partieular ocoasion, aloD~ 
,with other eminent Members of this House, joined in an unholy conspiracy 
· with OovernmfjDt, to· rot Ministers in tho provinces of Borne of their 
JlowerR, nnd to exercise some control o,er all \.be roads in the provinces. 
That certainly is not an tllement of the Uesolution now before the House. 
'1'he 8m~ me t which my ;Honowp,bje r e~  has moved "nds up with }his 
proposit!on :. . 
"But lUI reptde other propoaala aubmlttedbJ' Local Oo"emftl.ftte for 'information, 

the control of the Government of India shall be confined to considering whether the' 
acheme i. ope for whiah eXpeQ6Utue, 01It! .olt.be proriilcial IlJarj: of .t.he, '1\0&4 Food 
ibould be incurrecl.:' 

~ lt is preoillely the form of' control which, after the most careful coMi. 
'deration of the views of Npresentatives ·of the provinces, we are prol'iding 
for in this ,Resolution. I am pretty lure my Honourable friend, Mr. Dos, 
'does not really understand the difference between his proposition Bnd ~ o 
tJropositioD embodied in the draft Resolution. 'fhe difference is purely on,S 
· of degree and not one of esseatitt.ls. Under the arrangentent embodied 
jn the Uesolution, schemes from the provinoes will be scrutinized simply, 
with the object of Moertaining or ensuring that the scheme. is one to which 
it would be proper to allot money from the central fund'. My Honourable 
friend, Mr. Das, certainly does not want to e~ rill of t·hat form of control; 
·but he wants'it to be done in a. different way. His idea. is this: Let tho 
Provincial Governments go ahead.· Let them spend the mouey. Let them 
thereaftor ~  up s~ateme t  to the eDt~  Oovemtnent. for their i!l-
. formation. When theae statements come up, then tbe Central Govertt· 
~~ t  with t~~ help of t ~ ~mlp. ~  ~ t ~ e~~ra  e llat~ will t~ 
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an examination 8S to whetlicr the schemes o.ro pmper scBemeti Gil' which 
nlOniy fl'orn tae c8 tr~ fund col.lld be spent. ~y our.able weD#i:, Mr. 
Das, I think is a Mt>mbcl' of the l~ o Aooouru.. Commit.i.ee. ·Ra will 
perlUlplt ornore u ~ l ~al 8e the pOint of distination between his. sc e~ ~ 

· tAe Achbl.lltl embodied, in thtl draft R{lsQlutJon if 1 use the language of -awli.t. 
He wWs, to. 6ubllWtl1te post Iludit, whereas we wllnt, in our Resolution, to 
· bavepre.autlit. 'I'hut is really .the point of difference between .. my .l:[IilDG\U·-
.ahle friend. MI'. Das,. ,/lnd the r,au~er8 of the dnlit ResoJut!OD befoNi ~ 
&1180. Now in a matter of this sort, equally with certain other .. ~tara 
· dealt witb by the a.udit uuthorities, pre.audit is likely to ~ mO,re efleotiv,e 
than . post-audit ; for after a Provincial Government hus lIotuaJiy ilk;utred 
;oxpenwture on 8 pWticula.r scbllme, if when. the scheme is examined by .tbe 
.Oentrul Government with the help of MtWlters of this Howoe, like my 
HOnourable friend, Mr. J/Lyllluu, tbey find that it is not a sohenw (Wo whi.oh 
money from the central fund should lune been spent, what is the r~y.  

.~t will probably. be 0. question of tr.ying to lock thastuble door !dter the horae 

.has been stolen. That being the position, 1 submit thnt there is Jlotbi-pg 
BubstllQ-tilll,in the argumcnLs which my HonourBble friend, Mr. D88, in his 
usuul sty.le, h(1s been plncing before tbis House; nnd that the Uesolution 
now l.oflJw the House, which expresses the consider.Eld viows rl1Jt QIlly of 
tho Government of India hut alRO of cEll'tuin Members of this HOUie,who 
.have c~ote.  a great daul of thought to thi!> tlubject, is the btlst al.range-
.IU.Cllt which can be devised. 111m not p"cpored helrt' to discuss let e~ 

that urr8ngewcnt will or will .not clash with ideus of provin.oiul a kl Dm~ 

· which mny find a shn.pe in the future constitutioll of Iodill. ,If it: ,do., 
,thcn will \'.(.IlDC the time fux modifying the arrQugOOlents whieh we areMW 
,intro(itwing. But. the OI'l'IlUj/;ements which w(' now pr po~ to int.rOOuoe 
do not in any way cllliSh with the exist.ing oonstitution. On the other. h_ 
they 'IrQ the best that it hus been posl:!ible to devise by people like my 
'Honourable friend, Mr. Ja.yakar, bo.llll ~ ~e  Ii good dew of thQughtto 
,this qoodtion, to accord with the. 8;lfiRting constitution both of the Central 
GOvernment aJ),d of the Provincial Governments. ~or these reasoDS.· II 
· regret [ mustopposc the E1rnencilmtlnt moved by my Honourable fmend 
Mr. pas. 

Mr. •• S; ADe" (Berar RepIEosenta.tivc): On a point of infonnatiOQ, 
may I' ask the lIonourable Member how many <;f the .Provincial Govern-
ments have. concurre4. in the' ,ec Dlme ~t o s made in this esolut~ ~ . 

'the Bonourable Sir Bhupendra .ath Kltra: I. a ~ on the .26th 
· September laSt ~ t they Were not willing to submit e\'en to this form of 
,geneM1 control. . ~ut my point is that th.e specifiC! amendment moved . by' 
.. my Hoaouroble mend, Mr; .Das, doe. Dot many way alfedt ~e  pOffitiCJll. 

lit. II. a. Jarakal: Sir, all a reference. has been made to me pereoDalt,r 
.and. ,to tlie Commi'btee wJuob was nppojntedl for the purpoae of _,going tuto 
the question of l'OQd development, I think that it is due to the House that 
.I shOuld 8tMo lit aa few wot'ds as possible whllt is the ilmportBDCe o t .~ 
.Resolution. The &liOlutlon represeMS ,the v.iews of the' Committl3e, whOle 
Report was unanimous.. 'rho House will also i>.mr-in mind that that dam .. 
:tnit.tee W!Q8: repreaentat.it.e of this House in t.Ge eense thatMernben f1'Otn 
,tile several impertanb parties. in this House were drawn on fbr tb t~om. 

·lrnitteo. It.also ~ el~t e dist"'guiihed Leader of the at ~ t ~~~  
.~l ,~ , .,al lll~ :R1l.,I. . ,) 
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" 1 The' view embodied in the Resolution and bow put bebe the House 
'repreSents B OC?n'lpromise between two opposite views which were a~voo te  
'before t ~ COlnmittee. One view was that all important pro llcu~  roads 
,ought to be centroJised in the hllnds of l\ Rond BoaI'd or Bnad hoc Com-
mittee and tuken out· of the hands' of the Provincial Governmen.. The 
'other view was that the CoJinuittee shotilddo nothing tut find' out it. mentls 
of prbviding money for Provinoial Governments from Central REnenue, but 
. shoUld rectmmendl no change causing any interference with provillcihl 
'autonOmy, I can say for myself nnd tlll:lO for the late LalB Lajpat RBi that. 
e~ Irtruggledbard in the Committee 8gainst centrt,lising All-India Roads, 
tlt:id . the Committee in its Report recommended minimwl interference with 
pl'Ovincial autonomy only to the e~ t necessary' for the purpose of safe-
1:JU8rding the money. We recommended-and tb ~ Resolution oa,mes ou~ 

that' cot me at o ~  via media, if I may 8ay so, namely, that the 
'eontTol of the Government of India. should be very limited, that the Gov-
'i'mment of India, in providing the money, should not go beyond the neces-
sities of theocoBsion in exercising control over its application. What we 
'reoommend'ed was this, that the control of the Government of India should 
:be limited to only one Bingle consideration, 'namely, thBt the schemes whioh 
cottle up irorn the provinces, 8sking aid for road development, should be 
'analysed Bnd tested on one important plll'ticulnr only, nnmely ... whether 
'It is B scheme of such B nature that the Government of India could sanc· 
,tion '\money on it from Central revenue. That is the only interference of 
,t e~ Government' of India. But Il.Uer the Government of India had once 
--approved-'of' the scheme, all questions relatiilg to the spending of the 
money, e.g., how to spend it, e~ et to  spend it on roads or bridges 01' 
'call'erts, and: how much on what particulllr roads, all these details of road 
development are left entirely in the hands of Provincial Governments • 
. The: provineial view was-and I may state to the House that that is the 
;';ew which the amendJrnent of my Honourable friend Mr. DaB embodies-
~ at the Go,'enunent of India should convert themselves into !l collecting 
'agent, that the Government of Indin should collect this money as e ~ 

revenue and hand it over to l'rovincilLl Governments a8 an 8gent does to 
the prinoipal with9ut Bny say in the ma.tter. In other worda, t~ Govem-
,mentbf India were to serve merely as a condUit' pipe between the tax-
payer and the llrovinciai" Governments, Bnd that they' should have nothillB 
to. do' by way of ' control or supervision ovel' this money, but shou,ld simply 
collect and hand it over to the ~ rov c al over me ~.. . 
{: ,,'jj . r! 

i.. In acc~pt ,t e view, the difficulties whioh my Oor;nmittee felt were 
"two, firstly, that the two annss petrol tax was l\ source of Central revenue. 
e.~ •. liIOOODdly, that the Legislative Assembly, being the cu.todian of that 
revenue. it would be wrong to su l~t uny arrangement by which the 
Legislative Assembly would be' denuded of their powers' ofsuperVisioh and 
co t~. We could not thel''f.lfora accept the view of the pro\7incial repre-
~ ta.t vos, which BOught to convert the Govemment of India. and the 
,LegleJative Assembly into a mere oonduit p pe~ e compromille which 
we. 'found liatisfactory Was first to maintain some Mntrol which-this Legii-
lative Af*lembly could exercise M the custodian of the Central revenues, 
and, secondly, that such Bupcl'\7ision or control shOUld be strietly limited 
,totlae.,necef}BitioB of the caRe, That view is embodied'in the Resolution 
whicb .is ,put he fore the Huu$C'. I can: quito' understand the oPPOIitiorl 
'9£ ~ e ~ov lc ul ovc~me ts because their v e~ WaB, 'as 'I .itated ~ bJ)' 
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Honour"bJe friends, that the business of the Government of Indie; was 
only to copect thiS' ~D~  and ~a  it over. ~ v ~  o?vioualy' could 
Dot prev81l. ConstItutionally; It was wrong. LtkeWl8&. It turned.this 
House into a. . col.lecting agent, without control or supervision over money 
which belonged to them: and which. the.y hnd to vote away. 
I " I . 

, Therefore my submission to. the House is that wbnt the Committee 
has rpcOmfnended and what has boen embodied in the present Resolution 
is the right view. The (1(Illtrol, minimum though it is, ~ kept with a. 
Oomlllitt.ec OD whieh the Assolmbly is represented by six Members. It will 
seewhet,her n particular scheme is of 811Ch Ii chAracter ns to dORerve support' 
ont of the cent·rol fund. The utility of this proposal, testod hy another 
m't1thod, iR n.ll!o grel\t. We recolmmended in our Report t.he 'holding of 
yeorly conferences. . To these conferences the provincial Ministers would 
come; scherrros would come {rom the severnl provinces; a1l these schemes 
would be considered from one import.Bnt a RpeCt , "i •. , a.a to how they fit 
in with one another, from the view.point of AIl·India ])evetopment. For 
ir.stllnce. R schelme comes from thf! Centrlll ProvinClos Government; another 
comes born the Bombay Govemment the neighbouring P·rovince. The 
Ministers com ~ from t.hese two Provincial Governments will each' t>ut 
forward 8 scheme before that Conference, and the Conference will then 
examine them in the light of one importAnt consideration, namely, bow 
these schemes fit in with (IDe· anotht:lr wjth the ultimate view of developing 
tbe entire country. After this stage is reaobed, the schemes go before the 
Committee with the recommendBtions of t·he Conference. Our six Members 
on this body and the Govemment of India behind them will examine 'thelle 
Bchemes, without ter er ~ with the detailll of the schemes. These are 
left entirely in tbe hands of the Provincial Governments. The Committee 
nnd the Government of India behind it will only interfere 110 far o.s one 
consideration is involved. namely. whether that scheme satisfies one test. 
i.e., ,,'hether It is deserving of any RUpport from the centrll) gourCe of 
revenue. Beyond that there is no interference with the Provincial Govern-
mentB nt nU: 'I"hcrElfore the lurid picture which mv iIonourablofriend 
Mr. DRS dl'PW thllt the Committei'! was nnxious to take awav 68 many 

• powers I\S they could from the Provincial. Governments is not tr~le to fBCtS. 
BnflllkiilA' for myself arid the lnte LalnT.njpRt; Rai, and I\lsn for several 
of our r e ~ on the Com mittl'8 , \\'e were ext,l'emely wa.tchful that the 
Committee did not make one single recommendation which went beyond 
the necessities of tho OOQflo8ion lind OIUlsed undue interference. Therefore. 
my submission to the HOIlBC is that tho Resolution should be adopted and 
the amendment opposed'.; , ' 

lit. al~  .avalrat (Rind: Non·MnhanllMdon Ruml): Sir, I I'IUp-
port the amendmont and I will not enter t~ MV discuRRion outside the 
merits of this mat.to(lr fluch as mltv diAT>tesse t,h€' Hono11t'oblo Rir Rhupen-
drs Nath Mitra. Now, Rir, co er ~ this matter whicb hRs been arri'!.ed 
fit by a compromiRc, os "'OR RAid hv t.he o o lro l~ Mr. Jay:11mr, I find that 
theselprop08AIs, as embodied in t,he llesolution, would not serve the purpose 
IUld would be dilatory. Rir, in parAgraph 8 (b) (i) of the Resolution it. is 
enid that:. f 

.. An apportinnment ~ a  be made : mo ~ thl' JlI'uvinf'(,s in the rati·, which tdle Mn. 
IIlImpt,ion of ppt.rol in p~e  provin('.e h('I\I'S to the total consumption in India in the 
preceding calendar year. 'I . 
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.. ,£:Vr. LalBhaad :N.v.alrai.] . 
:"''lhil ·iI· .U-rigbt and there can .be DO objection to tJlliiJ. But then 'in' 
elau. 6' it ;is said': .  . i " 

, , \ 

. "Grimt. ahall lie made t.o each provincQ. up, ~ t. e amount. available for it in _b 
year. for expenditure on achemes approved 'by the Governor General in CoUncil with the 
Mlvice of the Standing Committee for Roads." 

. . 
, .'J: am.~ exception to thill because it will be a dilatory proccss ana. 
~oy ~.serve, o usefu.l purpoae. In the firatplace it·is true·that the Local 
~yemme t8 object-to ,this course on the .principle of autonomy.. That 
~  .~ "a very' legitimate objection, but apar:t .from it, I think that to ·leave 
.the .~e l e in their hands wl1en 'hey are :restrioted already, to use it 
~r,~ IpurpOlMl of EOads aDd ,for no other, would not be objectional in any 
~. '.Chs .PI'POOII8 of asking tmem to ,prepare ,h.ir sohemes,-which would 
,be '''Pproved of 'i>:v .t.he . Mini8ters.-and to I18ndovar ItJhe same to the Gov. 
emor . .Gc1l6I'81 8Dd the F'inQDee Cemrnittiee,. whioh ·is appointed for consi· 
8t ~ and ,er e~ ce in it, would be interfereDoe leading to very great 

.c ~ tt, aad -I tmllRiratdilbe Jlurpoee for 'which the money is being given; 
It&Inely. -to improWi -the rOads and put 'them in older would not be easily 
attained. . , 

I find,.Sil', that t.Qe' ,latter· .pa.tion of olause '(0) '81118: 

.... .~ an 'exception to, thi. rul ... , the amoun;t. availabl,,1or 'Burma 'may, for th, preaen.t., 
_ .,.."OD 1ID1 ...... of ro.d d8\-elopml!Rt that, ill approwd by the Local Govemmenl 
... , .. .eoatlal'Nllle of·tiIe Jeeal1egielatare ,;, 1I1it. if·at any ,future tillle' the cpHetion of 
raacL .cGlUMlCtioD wi.h India beeomea. a live, illl1e, the .poeition ahall :be recouaid8l'ed.'· . . : . . . 

, I eannot understand why the whale thing should not be done like that. 
~y shol,dd the power btl given o l~ to Burma to spend without sanction 
and. not -to the other provinces which are, administered b.y Governors? I 
.'Wot11d submit that the question of delay plays an imponant partin the 
r.onsiderBtion.of this .matter, Rnd I therefore, support the amenament.that 
Ilas:been put in by the Honourable :Mr. 1>88. Now, already the pUl!pose 
of ha.ving some control of the Government of India over the Looal Govera· 
rnent in this direction will be servedaince the lWlenclment .p1'Ovides that 
litformatlon of what schemes the Local Ge.vemmenUl pll&pare. aud how the 
~ ey /Will be utilised. will be given to the Govemrneat of India . 
. : Tlten. -sir, it WAR Raid by ·my HOIlOUrflhle friend, MI". :ISYBkM', that 
pnnriMOIl iR made in this Resolution nnl.v w·ith 1'espetlt to the soheme being 
Donsidered' on one ground only Rnd tha.t i8 contninedin paragraph (1) of 
the Resolution, clnusc (ii) which BllyS that the functions of the Standing 
Committee for Roods shall be: 

"'To' con'lider all propoaals submitted hy Local Governmentl·to the Governllliirif. of 
Jdia, fcIr' ",hich manta from the road development acconnt are reqneekd; ·provided 
that t,be uDction of t.he S-.rtdiDIt COllUbit. will be> confined ·to determining wWber 
\beacbeme ia .one for which an allot·ment from the Centra,J Road ,DevelQPln8Dt .A'CJeOunt 
tlhouJa"be made." 

, . That is not only one ground which has to be considered, but iti is 80 
very comprehElllsive that it will include mnny objections ~  man:v consi., 
(!era.tions on which the scheme could be thrown out. I ,,'ould. t.heretore 
flubmit that the acceptance of the amendment WQIl,d ho B better way of 
Clealing ~ tlb this question. .  .  . 

-With these worall I llul'pofli ~ e ~m~ ~me t. 



BPOBT 01' ~ .  SOAD ,DBVELOPIUNT OOMMITTEE • 417 

•• Prt.ldent: The question is: 

"That in e1auae (Ii), for the wor. 'Grantll .hall be made to each province up to the 
. amount avaHable for it. in eat~b year, Jor expenditure on IIChemu approved by the 
(}01ernol' Gt'lIe.I'al in Council with th·'. advice of tbe Standing Committee for Roads' the 
. 'onowing he substituted: 

'Grant! shall be made to each pl'ovince to th8 full extent of the amount availahlt' 
fol' it in "aeh year for expenditure on Jlew road works, road reconstnlc-
tion or IIU hstanti II I road improvemenu and their ataintenance. Fluch ex-
penditure .ball I.e at tbe discret.ion of the l_ocal Government; but lIuch 
s('hemes shall be submitted to the Government· of India fOl' information. 
""ho will be entitled to see that the provincial shal'e of the two anna petrol 
tax ill not diverted 1·0 other purpOlSes. The contl'ol of the Government of 
. ll ~ .hell be liJnited to works wllich they BR8ist. by contributions from 
theil' reserve or otherwise, but al regard. other propoaals aubmitt.d hy 
Local Government. for information, the control uf the Govel'llment or Judi" 
shall be confined to conlidering whether the IJcheme il'J one fOl' which ex-
penditure out of lhe provincial .hare rf the Road Fund should be in-
curred'." 

Tht! motion was negat.ived. 

Mr. X. B. layakar: I move, Sir, that·: 

"In ('IAUSt' (5), for the words 'each province' th. wr,rd. 'each· Governor's pro,·jnce· be 
Bubalituted, .. 

The Ilmendment if; purel~  verbal. 

The Honourable Sir Bhupendra .ath Kit1'a: I accept the 8me me~t. 

~r, 

The Illotion. was adopted. 

-Xr. Preaident: Sir Brojendra Mittel'. 

(The Honournble Member was not in his seat,) 

Mr. X. B. layakar: Sir, I move that: 

"In clausE' (7), after the wOl'd 'Roads' the following be inserted : 
'including that. appointed in pursuancE' of the motion adoptE'd in thE' Legislath'e 

Assembly 011 the 2nd September, 1929'." 

This ame clllll~ t is for the purpOIie of bringing int.o the operation of this 
clause Ule ~omm ttee b :~  had a.lready been appointed on the 2nd Septem-
ber, H12U, If these words weXe not added, it would be excluded from the. 
operation of thi!:-l .clause, 

fte Bonourable Sir Bhupendra BaQ1 Kiva: I accE'pt the amendment, 
Sir. 

The motion ""1:&1:1 adopted, 

Mr. B. Du: Sir, I beg to move: 

"For suh·dause (ii) of clause (7), the following he aubstituted : 
'(ii) 1'0 consider all prop08als suhmitted· hy Local over me~.ts jo th" Govel:II'. 

ment. of Iodia. in con8ultation with provincial represe tat ~ l , and til ~ 8e 
the Govemment of Tndia on such propoMls; provided that the function of 
the Standing Committee' all rflgards proposals of Local ovel ll~e ta fill' 
ellpenditure ou~ of. t~~ pro.v r~c  sbare of tile two anna , pet~o  tax 8ul--
mitted hy them for mformlltlOn shlllll be confined to coDsldermg whE'theor 
the aehernE' ii OIIe for -which expeJiditureout of that Road 11'UI1l1: .hould be 
incurred' . I' 
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{Mr. B. DaB.] 

Sir, it is pointed out that ia t ~ mattQr tbere is Q diBerence of opinion 
among the Provincial Governments. My Honourable friend, Sir Bbupen-
drll Nnt.h Mitra, himself has said&. few minutes ago that moat of the PrO-
\'incilll Governments difler on this point, und I cannot understano why, in 
f!pite of the Provincilll Govemlnent.s differing from h;m, he WBut" to pass 
this Uesolution in the teeth of the opposition of the Provincilll Govern-
ments. If that is his idM of pl'OvinciaJ autonomy, then 1. difter t;tl'ongly 
from him. Here I want ttl speak on behalf of my province, Bihar Qnd 
Orifilsu. Im$ntain that in the Stl;\llding Committee there should ulwllYs 
be II. representative of the Government of Bihar and OriHR. The Sub-Com-
mittee recommended 1\ method of allotment of the income from the petrol 
t.ax based on'population, cultivated nrea. and mileage of zoada.,&nd it would 
have given I.l'ly proviflCc at lellost 4i Inkbs from this petrol eeH. But the 
('ommiUee diel not approve of the Sub-Committee's recommendations I\nd 
nC'cording to the Committee's recommendations for a petrol consumptioJl 
hliSis, my province will get only 1'8 lllkhs. 

The KODCRIf&ble Sir BhuptHra •• a )llta: On a. point of order. The 
Honourable Member is again going back to the same thing. This ~s really 
covered by clnuse (3) of this Resolution, to which no amendment, hilS been 
moved. 

Mr. B. Du: Sir, I Qm ow.y going to explain to the House how the 
1,rovinoilll representatives' presence in the St,nnding Committl:.'e will help 
t.h(' Provincial Government!!. I will not illustrate it nnel go into details 
it my Honourable friend takes objection to it. But I want to Imy t.hat 
the presence of pro~ c al representlltives in the Standing Committee will 
wry much help the interests of the Provincial Government.s. Last 
Sl\turday I sent a telegram to the Government of Bihar and Orissa in the 
~oa  Deportment Rnd I receivl.'d the following reply: 

"RoAd Development, Bihar opinion proposed distribution 011 Ioasis of petrol consump-
tion alone ia unfair 8J11aller backward provinces. Suggest as additional" factnre popula-
tion, cultivated area and road milflllge." 

This was the recommendation of the Sub-Committee too, nnd I bnse 
·my Ilmendment on thnt. The Honourable Member may oppos(' j"t beCAuse 
hI:.' hllFl got 8. huge number of votes on his Ride. The Honourable Member 
·trien his hest to point out that I dilrered hom tihs HonoUl'8.ble the Deputy 
~ea er. of my party. I do not nt all differ from him. My Honourable 
friend, Mr. Jayabr. pointed out the difficulties in the way fit the t,ime 
of the o.iSCURSion of this question in t.he Committee when the Report hlld 
to he drafted. The Honourable Members, the lat.e lamented Rnd revered 
linIn I.njVllt Rai a.nd Mr. In.vuknr, probably knew that there were Rome 

~k henchers who had grave doubtR, anel they tried to meet .our point. I 
ent.irely agree with my Honourable friend. Mr. Jnyakar, instend of djffer-
ing from him as my Honourable friend, Sir Bhupend1"8 Nath Mitra, puts 
it .. ~rv Honourable friend, Mr. Jayakar, could not see what \'1'8.8 at the 
hoek of the mind of the Government" of India. all I explained >in my prsvlous 
ftPeech. 
Sir, the Sub·Committee recommended that the distribution of this 

'11\01)6Y should be·08 A population b8flill or on the eultivated areo" ba8 ~ or 
(In :\ ~ le e of roadR bRlliR, and if this method is adopted, m:v province 
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woul. get 41 lllkhs. Cities like Calcuttll., Madras or Bombay-such mill-
.tary nreat--conswne large amounts of petrol, 1ihroush their militll1'Y 
requirements. Why should that money go topr08perous ,toWOB 
·or the provinces owning them? The military budget is for central expeilili-
ture, and why should the money darived from it go to anrieh particular 
'.Provinces like Bengal, BOlnbay or the Punjab ~ In Calcutta the roads sie 
"good and the Ca.lcutta Corporation does not want t\ pie from tbeHonour8ib_ 
Member 'nor will it get it. The backward provinces, suc4 as Bihar" IlDd 
'Ori8lla, Assam, Centrftl Provinces and Berur ought to have & large shl!rtl 
-of this mone.v. If WI:) take m.v Honourable f"ieDd, Mr. Neogy'spart ~  
the countr'y, there uro no roads thel'e. It is full of rivers. If at allY time 
East Bengal were t.o be separa.ted from West Bengwt.!, , Mr. Neogywould 
not gl't a. single pie for the developmtlflt of .roo ,,~r .a  to the Hoaour-
Itble the Mover's Hesolution. So the Sub·Committee's recommendations 
must be adopted. Therefore, I suggest that the provlnciall representatives 
'"hould alwll.vs be pllrties to consider at~ver views Rre put forward to 
o(Hstributtl the petrol ccst'!. I therefore commend my amendment to the 
House. 

The HODourable Sir BhupendN ' ... _Ira: I submit 'that iny Honour-
1 P.x. 

able friend, Mr. B. Das, doeK not understand the amendment 
he is moving, becliuse 1 think he dwelt at great length on the 

"injustice done to his beloved province of Bihar and Orissa by the form of 
~t l rt o me t which it is intended to adopt in this Resolution. Now, 
Hir, the fm'm of apportionment has been delllt with in chlUee (8) (b) of the 
Hesolution, to which no umendment has been moved. l'herefore, I fail 
to see how the precise amendment which he hSR just ploc8dbefore the 
House will in any way help him in regard to the method of apportionment. 
As 1 understand it, his main point is this, that the Standing Committee 
will conl'idcrproposals submitted by the Local Governments in consulta-
tion with proviucial represllntutiVe8. Now obviously, in u. Resolution 
p/l.llsed by this House laying down the functions of the Committell to bo 
I),l'pointeci by this Rausll, there can be no qUllRtion of provision for con-
HuHlltion. with provincial representatives. As my Honourable friend, Mr. 
~ y kar, hns aln·ady stated, one ot the recommendl\tions of the Committee, 
that (!cmto.ined in paragraphs 87 to SU, provides for 0. Road Conference, 
wlwre the membel'f' of the Standing Commit,tee will meet ,provincial repre-
RentativeR and diFlcuss with them schemes for which money will be Rllotted 
from t ~ central fund. That, I submit, adequately meets the point of 
thifi1 specific amendment of my Honourable friend, Mr. B. DaR. 'fbis 
amendment, ns I h"ve alrendy stated, hns nothing to do with the apportion-
:mpnt of money. Sir, I oppose the amendment. ' 

Mr. Prealdlllt: The question s~  

·'For sub·claul. (ii) of elauAe (7), the followin, be IJUbetituteci : 

'(ii) '}'o conRidl!r all proposals submitt.ed l,y Local Governments to the Govern 
ment of India in (!t'IlIsultation with provincial representatives, lind to IIdvi.., 
the Governmerit. of India. 011 IJUch proposals; provided that the> function of 
t.he 8t~~  Committee> .81 _ rp~ . proposal!! of J.oeal O()vernmpnts for 
expenditure' out of the pl'ovlncl",1 lr~, of ·the two anna petrol tax 8ub. 
mit.ted l,y ~ el  .ror jnf<!rmation ~all I'e, confined to considerinr whetbtl" 
the scb.Dle> III one for -which expen4dure oUt of that Road Fund Ibould he 
incurred·... , 

'The motion WIlS negat,ived. 
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Mr. Prtlldlllt: Sir Bl'()jendra Mitter: 

Mr. Vldya Sat. Pandya (Madras: Indian o~erce : On R point of 
order, Sir. On previous occasions when some of the Members on ,the non-
.()tlicialside were absent,they were not allowed to move the amendments 
against their names Inter on, and I do not see wby the Ronouraole tlie 
Law Member should D.O'V be allowed to move his amendment out of the 
proper time. 

Mr. PrelddlDt: Order, order. 'l'his is merely a formal amendlllent., not 
a contro,·ersial amendment" and I think the genernl sense of the HOl1!:1e is 
that· the amendment should be moved. 

HODOurable Kemben! Yes. 

1'he HODourable Sir BroJeDdra JIltt.!': Sir, 1 move that: 
"In clause (6), lor the word 'will' the word 'ahall' be ubat tut~ .  

It is purely R drafting amendment. 

The motion wos adopted. 

Mr. II. B. Jal&kar: Sir, m,ove.tb~t.: 

"In sub·claulII! (ii) f)f cllluse (i), ·for the WOI'dll 'f_ocal G.lVt'lnmt'nta' t he or ~ 'Gov-
ernment·s of Governors' provinces' he subltiluted." ' 

'l'his is merely a: 'v(>l'baI amendment. 

The motion was Adopted. 

Mr. M. B. Jayakar: Sir, I move that: 
"In sllb·c1ause (ii) of clallBe (7), after the word 'Committee' t ~ words 'and t~ 

Finance Sub·Committee' be inaerted." 

The object of this amendment is to supply un omission which il'1 purely 
inadvertent, and that ill to bring the powers Rno control of, the Finnnl'e 
Sub-Committee on to the Rame footing ilS those of the F'tanding Committee, 
. so that there may not he given Inrg(.'1' -llowers to the Finunc(' SlIb·Committee 
to interfere in Provincial Governments' decision, 

'l'he motion was adopted, 

Mr. II. B. Jayakar: Sir, I move that: 

"In Bub·clause (i;) £If clause (7), flit' th£ word 'will' till' wnrd '.hall' be lIuuslitutl'd," 

The motion was aetopted. 

Mr. II. :I. • .Tafakar: Sir, T move thRt: 
"After 8Ilb·"'au8t' (iii) (r) of clause (7). the fullo\'\'ing new 8UJ"e1RWlf he added :. 

'(d) Proposals othel' than th98P. I"eiatin.,; to IndiRII States on witi .. !) it is uesired 
to incllr expt'nditllre £lilt £If thl' portions of the alinunl grant rpfprt'ed to in 
clauBes (3) (II) and (3) V.) (ii),," 

Now, in turning to clauses (8) (a) nnel (3) (I)) Honourilule Memuers will find 
t.hltt (3) (a) refers to the reserve of 10 per cent. which rel')1'/lins in the hands 
of the Government of Indin, /lnd (8) (b) rei utes to the bnlance.The object 
of the nmendment is to put both these pnrts of the lund on the slime footing 
os the bu1k. 

'rhe motion WI\9 ndopted. 
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r~ .•• B. Ja,Uar: Sir, I move that: 

<tAltal mUla (7), for the word8 'All propoaa18 for expenditure from the annual 
pant, Or ita accumulated balance shall be 8ubmitted for approval to the FinaDce Sub· 
Committee', Ule following Ilew clause be r.ub.tituted: 

"8) .All pr.oposal. for expenditure from the annual grant or ita accumulated balance 
shall be transmitted by the Studio, Committee to ita Finance Sub·Com. 
mittee for approval before recording Ita final aoceptuce; and the StandiD, 
Committee lhall not record it. acceptance to any Bach proposal unIeaa it 
has raceived the approval of the Sub·Committee' ... 

The object of the amendment, Sir, is to give power to the :I<'inance Sub· 
Committee to scrutinise anti approve of the financial aspects of the pro-
posals, and it is only when the Finance Sub·Committee has done so that 
they wm be passed by the Standing Committee for Roads. 

The motion was adopted. 

111". B.. Du: I do not wish to move my amendment·, Sir. 

111". PrllldeDt·: The question is: 

"'That the Raaolutioa, as amended, be paNed." 

Tl'le motion was adopted. 

The .Assembly then adjourned till Eleven of the Clock on Wednesday, the 
5th February, 1980. 

·"Afte'll clause (7), for the words 'All propoeala for expenditure from the annual 
grant, or ita RCl'lJmulated balance, shall be submitted for approval to the Finance Bub· 
Committee" the following be substituted : 

'All proposals for expenditure from the annual grant or its accumulated ba1ance 
llhall be submitted for approval to the Finance Sub· Committe., whOle 
!unction shall b •• e defined in clau •• (7) (ii)'." 
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